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LEGISLATIVE ASSEMBLY. 
Tuesday, 27th January, 1931. 

The Assembly met in the Assembly- Chamber of the Council House 
at Eleven of the Clock, Mr. Pr~sident in the Chair. 

Q"l-:tS'I'IONS AND ANSWERS. 

• NON-GRANT Oli' A HOLIDAY FOB THE GENERAL ELECTION TO EMPLOYEBS 
OF THE SUBVEY OF INDIA AT DEHBA DUN AND MUSSOOBIE. 

37. *Xunwar Hajee Ismail. Ali Xha.n: (a) Is It a fact that there was 
.a general holiday in the United Provinces on 26th and 27th September 
1930, for general elections? 

(b) If the answer to part (,a) is lin the a.ffirmative, will Government 
kindly inform the Assemb1y, why it was not observed by the Survey of 
India in Dehra Dun and Mussoorie on 26th September 1930, when the 
Muhammadan election took place, and why the Muhammadan employees 
'Of the Survey of India were deprived from recording their votes> in the 
general election? 

(c) If the answer to part (,a) is in the negative, will Government be. 
pleased to state why the instructions were not issued to the Survey of 
India to observe the holiduy with the other United Provinces Government 
Departments? 

The Honourable Khan Bahadur Kian Bil l'azl-i-HUlaiD: (a) The 
26th and 27th September, 1930, were declared as public holidays by the 
(bvernment of the United Provinces. 

(b) ani (c). The offices of the Survey of India are under the Centml 
Government and do not necessarily observe the holidays sanctionfd by 
the Governments of the provinces in which those offices are situated. '1'he 
offices of the Geodetic Branch, Survey of India, Dehra Dun, were; 
however, closed and every facility was allowed for voting. The offices of 
the Survey of India at Mussoorie were closed on the 27th Septemb~r. 
They al'e in close proximity to the Municipal Office, which was the polling 
centre, and as polling began from 7 a.m., every employee had an·.ple 
apport.unity of recording his vote on the way to office even on t.ht:- 2mh 
September. 

ASSAULT AND ARREST OF MEMBERS OF A.JATHA FROM THE GUBUKUL KANGRI 
UNIVERSITY • 

38. *lIr. Gaya Prasad Singh: (a) Is it a fact that about the first 
:week of August last, a Jatha from Gurukul Kangri University with about 
150 volunteers, while proceeding to Roorkee was intercepted by the Military, 
and Hf"saulted with lathis, under orders of a Subadar-Major, in course 0f 
which about 120 persons received injuries, and volunteers including some 
ladies were also arrested,but all were subsequently released? 

(b) Under what law or authority did the Military act in this matter; 
and if they were in the wrong, what steps, if any, have been taken? 

The' Honourable Sir James Orerar: I have called for the facts, from the 
~.ocal Government and will give the Honourable Mem~er. the infocrnation 
ILl due course.. 

( 219 ) 
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CLOSING OF A DISPENSARY FOR THE TREATMENT OF CONGRESS VOLUNTEERs: 
AT CHABsADDA. 

39. *JIr. Gaya Prasad Singh: Is it a fact that in Charsadda (N. W. 
Frontier Province) a dispensary was started by Dr. Khan Saheb, brother 
of Khan Saheb Abdul Guffar. Khan, to render medical assistance to 
injured volunteru:s and other pHllons, but on or about the 5th August, 1930 .. 
the Assistant Commissioner with the~'uperintendent of Police, arrived at 
the dispensary and served a notice under Sec. 144, Criminal Procedure 
Code, to close the dispensary, with the result that the injured volunteers 
who were in it had to be transferred to the Civil Hospital, from wher~ 
they were turned out the next day? 

Will GOH'rnment kindly lavon the 
section 144, Criminal Procedure Code, 
done :) 

table a copy of the order under 
llnd also st,ate why was all this 

The Honourable Sir James Crerar: It is a fact that a building for the 
olltensiblto purpose of a temporary dispensary for picketers was opened at 
Char,;adda by certain persons who slmpathised with their activities. There 
is already a Local Fund dispensary close to Charsadda town, and as 
therf~ waf> a likelihood thnt the new dispensary was intended to l,~ used 
as [, focus for further anti-Government demonstrations, and there WaS 

clearly no neceEsity for two dispensaries in the same locality, nn order 
was issued under section 144, Criminal Procedure Code, for the clmmre of 
the temporary dispensary. Such closure was however Tendered unneces-
sary by the fact, that the organisers agreed to send their friends to the 
ordinary hospitaL When the' alleged sufferers were examined by the Chief 
Medical Officer, it transpirtod that three persons only had sustained injuries 
sufficiently serious to justify their retention as in-patients. The remain-
der wen therefore discharged. 

A O<.)py of the order under section 144,' Criminal Procedure Code, il:l 
laid on the table. The circumstances under which it was considered 
necessary to issue the order are as explained. 

Cf)JlY of order under section 144, Oriminal Procedure Code. 
Whereas, information has been received that a timber yard or "Chapper" belong-

in~ to Mian Ash~af and Mian Akbar Shah of Prang close to Charsadda village il 
bemg used ostenSibly as a dispensary for the purpose of treating persona for injuries 
received while pickE'tting the liquor shop in the Charsadda Bazaar; 

and. whereas the continued existence of this dispensary will have the effect of en-
couragmg ?ther per90ns to disobey the Law by picketting the liquor shop, lind iI 
therefore likely to cause a disturbance of the public tranquility; 

and whereas, ample· medical facilities provided by Government already exist in 
Uharsadda at which free treatment can be readilv obtained bv anv perSOn who may 
at any time or for any cause be injured;' ", 
. and ,,:hereas, a state of u!l~~t prevails in Charsadda Suo-Division at the present 

hme, owmg .to the Illegal actlvlh('8 of those persons who ara prompting the picketting 
of the liquor shop in Chal"8adda; 

Therefore, I, Captain G. L. Mallam, Sub-Divisional Magistrate, Charsadda. here-
by direct that the said timber yard or "Chapper" belonging to Mian Ashraf and Mian 
Akbar Shah, shall not be used either by those persons or by any other members of the 
public us a dispensary 01' hospital for the said purpose, for i. period of two month. 
from the date of this order. 

CHAIISADDA, 

'I'he 5th .4. "!lust, 'I9!O. 

(Sd.) G. L. MALLAM, CaTJtain, 
8ltb ·Divi&;onal Jl/ogi~trate. 
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EVACUATION OF VILLAGES AROUND PESHAWAR. 

40. *JIr. Gaya Prasad Singh: Is it a fact that all villages within a 
radius of about 6 miles round Peshawar have been ordered to be evacuated 
by the villagers under martial law? If so, why; and has compensation 
been paid to the villagers; and if so, how much? Where have such 
villagers been settled? 

:Mr. J. G. Acheson: No such order has been issued. Sir. The latter 
part of the question. therefore, dues not arise. 

NUMBER OF PERSONS DEALT WITH UNDER THE PREVENTION OF INTIMIDATION 
ORDINANCE. 

41. *Kr. Gaya Prasad Singh: Will Government kindly state pro-
vince by province the total number of persons dealt with under the Pre-
vention of Intimidation Ordinal,ce, 1930? 

Tht3 Honourable Sir James Crerar: I have only approximate figures of 
the number convicted under the Ordinance. 

-I lay a stat,ement on the table. 

STATEMENT. 

Province. 

1 

Madras 

Bombay 
i Bengal 

I United Provinces 

~ I Puojab 

Burma 

Bihar aDd Orissa 

Ceotral Provinces 

Assam 

North·West Frootier Province 

Delhi 

<'-oorg 

Total 

I • t 

I 
ApproxlIDa-e 

number of persons 
convicted under 

! the Prevention of 
Intimidation Ordi· 
nance, ]930, Vof 

1930. 
2 

Nil. 

2,750 

4,640 

2,719 

1,191 

Nil. 

6,682 

296 

800 

135 

262 

Nil. 

19,4.75 

nate up to which 
figures hRve been 

collected. 

3 

18th November 
1930. 

20th November 
1930. 

16th November 
1930. 

17th November 
1930. 

31stOctober 1930. 

1st November 
1930. 

17th November 
1930. 

31st October 1930. 

19th November 
1930. 

,2 
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DATE OJ!' ARREST AND DETENTION OF LALA SHANKER LAL AND MAULANA 
ABDULLA. 

42. *JIr. Gaya Prasad Singh: Will Government kindly state the date 
on which Lala Shanker Lal, President, Delhi Congress Committee, and 
Maulana Abdulla, Congress "Dictator", Delhi, were arrested in August, 
1930, and on what date were they first produced before any Magistrate? 
And where were they kept between the date of their arrest and their first 
production before a Magistratc? 

The Honourable SJ.r James Orerar: Maulvi Abdulla and Lala Shanker 
Lal were arrested on t.he 21st and 23rd August last respectively. The 
former was produced before a Magistrate on the 23rd August and the 
latter on the 24th August. They we're meanwhile kept in the judicial 
lack-up. 

ARREST OF GULAM MOHAMMAD AND ABDUL W ARRIS. 

43. *JIr. Gaya Prasad Singh: Is it a fact that Gulam Mohamad 
Muhajir alias Aziz, who had proceeded to Kabul during the Hijrat move-
ment, and his 'Jompanion Abdul Warns, who returned from Russia, after 
II.bout 10 years, and were engaged in business connected with the firm 
named Eastern Trading House and Mohamad Brothers, in Amritsar, were 
arrested and interned under erders of the Government of India in August 
last? If so, under what charge, and what is the evidence in support of 
the charge, if any? And why w:ere they not prosecuted under the ordi-
nary law? . 

The Honourable Sir James Crerar: Gulam Mahomed Aziz and Abdul 
Warris have been placed under restraint under Regulation HI. Govern-. 
ment were fully satisfied, on grounds which it would not be in the 
-public interest to divulge, that they were involved in cominunist and 
revoJlutionary activities of a very dangerolJs character. 

WITHHOLDING OF A PORTION OF THE GRANT MAllE TO THE BENAR:ES H,lNDU 
UNIVERSITY. 

. 44. *Mr. Gaya Prasad Singh: Is it a fact that out of the 15 lakhs 
of rupees which was sanctioned for grant to the Benares Hindu University, 
Rs. 5 lakhs were paid as the first instalment, but the second instalment 
of Rs. 5 lakhs which should have been paid in May last has not yet been 
paid; but a C. I. D. Officer was deputed to enquire into its affairs? Has 
the second instalment been yet paid to the University? Can a copy 
of the report of the C. I. D. or any other officer deputed be placed on 
the table; and will Government kindly make a statement on this subject? 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain: 'A non-recur-
·ritl~~ grant of Rs. 15 lakhs, payable in three instalments, viz., Rs. 3 lukhs 
in 1929-30, and Rs. 6 lilkhs in each of the years H130-Bl and 19S1-32, was 
sanctioned in 1929. for the Benares Hindu University. The first instal. 
mont waEl paid in September, 1929. The pflvineut of the second instal-
ment was deferred pending the receipt of certain information which was 
ca Hcd fot regarding the financial and general·. administration of the 
Fniversity. Goverqment have no information that a C. I. D. officer 
has been deputed to enquire into the affairs of the University, and con-

. sequently have no Buch reports to place on the· table. Government h"ve 
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been as anxious as the Honourable Member to see the University flonrish 
and servp the best educational interests of the great community {or which 
it wOP founded. 

The information called for has been received and conside'l'ed. The 
first instalment of the annual reCutTing ,grant to the University will be 
paid now, and the second instalment in March next. The second instal-
ment of the non-recurring grant will be paid as soon as the University 
a1Jthvrities have satisfied Government that the stipulation in regard to 
reduction of indebtedness, which was ilaid down when the grant was 
sanctioned, has been complied with. 

Dr. Ziauddin Ahmad: Will the Honourable Member be pleased to 
mention the points on which he wants the Benares Umversity to 
satisfy the Government? 

The Honourable Khan Bahadur )(ian Sir Fazl-i-Husain: I have men-
ticneJ it-stipulation in regard to the reduction of indebtedness. 

WIRELESS TELEPHONE SERVIOE BETWEEN INDIA AND ENGLAND. 

45. *Ilr. Gaya Prasad, Singh: Has· any wireless 'phone service been 
opened between India amI England? If so, since when? Is it a private 
company, or State-owned? Has it cost any money to the Indian revenues; 
if so, how mu.ch? 

Jlr. J. A. Shillidy: The answer to the first part of the question is in 
the negative. The other parts do not therefore arise. 

WITHHOLDING OF TELEGRAMS INQUIRING ABOUT THE HEALTH OF PANDIT 
MOTILAL NEHRU. 

46. *1Ir. Gaya Prasad' Singh :ls it a fact that telegrams enquiring 
about th,~ health of Pandit Motilal Nehru in September last., were inter-
cepted, and not allowed to be delivered at Anand Bhawan, Allahabad? 
II so, how many of such telegrams were withheld, and why? Has money 
been refunded to those \;ho sent the telegrams? 

Mr. J. A. SJlillidy: YllS., three such telegrams were stopped in the 
month of September, 1930,' under proper 'authority. The ::harges 
rt::coverecl on the telegrams were not refunded to the senders. 

LISTENING IN TO TELEPHONE~ESSAGES TO AND FROM THE CONGRESS OFFIOE. 

47. *1Ir. Gaya Prasad' Singh: Is it a fact that- some officers or other 
persons have been, or were, deputed -to the Delhi Telephone' Exchange 
Office to listen to all talks that take place l)n the 'phone between the 
Congress office, the HinduBtu1I.. Times, the A1'jun and the Tej offices, and. 
certain Congressmen? If so,. under what law, and wh~-? 

The Honourable Sir James Crerar:' Fo~ reasons which I think the 
Honourable Member will appreciate, I am unable to give any info]'mation 
as to the occasions on which the police may. for detective purpo~es, 
have lietened in. I am not aware of any provision of law which lenders 
fluch act-ion illegal. . 
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LIST OJ!' DELEGATES TO THE ROUND TABLE CONFEREN(,E. 

48. *Mr. Gaya Prasad Singh: Will Government kindly place on the 
table a statement showing the names (and provinces) of those who actually 
attended the Round Table C:>nference in London; and also a list of those, 
who declined the invitation? What is the approximate expenditure in-
curred up to d!lte on this Conference? 

The Honourable Sir George Rainy: I place on the table It list of dele-
gates for British India who attended the Round Table Conference, but I 
am unable to give the Honourable Member any information as regarus the 
Elecond part of his question. The expenditure incurred in Indi" in l!on· 
npction with the Round Table Conference is approximately Rs. 1,9('),7g(3.f,. 
but no) information is at present available as to t,he expenditure incurred 
in England as the charges will be finally adjusted in the Home Accounts. 

List oj Rritiah [ndia Delegates. 

Names. 
I, His Highness the Ago. Khan, G.C.S.I., G.C.I.E., 

G.C.V.O. 

Addresses in India. 

Bombay. 
"2. Sir C. P. Ramaswami Aiyar, K.C.I.E. 
3. Maulana Muhammad Ali. • 

• Madras. 
• Delhi. 

•. Dr. Bhim Rao Ramji Ambedkar- • 
5. U AUng Thin, K.S.M. 

Bombay . 
Mandalay. 

6. U Ba Pe • Rangoon. 
7. Srijut Chandradhar Barooah 
8. Mr. J. N. BMU • 

9. Sir Shah Nawaz Khan Ghulam Murtaza Khan 
Bhutto, C.I.E., O.B.E. 

10. Sir Hubert Carr . 
11. Mr. C. Y. Chintamani . 
12. Capt.ain Nawab Sir Muhammad Ahmad Said Khan 

of Chhitari, K.C.I.E., M.B.E .. 
13. Mahsrajadhiraja Kameshwar Prasad Singh of 

Darbhanga . 
14. Captain Raja Sher Muhammad Khan of Domeli • 
15. Mr. A. K. Fazl·ul·Haq 

Jorhat. 
Calcutta. 

J.arkana. 
Calcutta. 

Allahabad. 

Lucknow. 

Darbhanga. 
Jhelum. 

Calcutta. 
16. Mr. M. M. Ohn Ghine. • Rangoon. 
17. Mr. A. H. Ghuznavi . Calcutta. 
111. Lt.·Col. H. A. J. Gidney, I.M.S. (retd.). • Calcutta. 
19. Sir O. de Glanville, C.I.E., O.B.E. 
20. Khan Bahadur Hafiz Hidayat Husain. 
21. Mr. Bhaskarrao Vithojirao Jadhav 
22. Mr. M. fl.. Jayakar 
23. Sir Cowasji Jehangir (Junior), K.C.I.E., O.B.E. 
24. Mr. M. A .• Tinnah 
25. Mr. T. F. Gavin Jones. 
26. Mr. N. M. Joshi, C.I.E. 
27. Dr. Narendra Nath Law 
28. Sir Bhupendra Nath 

K.C.I.E., C.B.E. 
Mitra, K.C.S.I., 

• Died-4th January, 1931. 

Rangoon. 
Cawnpore. 
Bombay. 
Bombay-
Bombay. 
Bombay. 
Cawl'pore. 
Bombay. 
Calcutta. 

Poona. 
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Li8t oj Britiah India Delegate8-contd. 

Names. 

"29. Sir Provash Chandra Mitt.er, Kt., C.I.E. 
:30. Mr. H. P. Mody • 
31. Dr. B. S. Moonje . • 

AddreBBes in India. 

• • Calcutta . 
• Bombay. 

32. Diwan Bahadur Ramaswami Mudaliyar Avargal • 
Nagpur . 
Madras. 

33. Nawab Sir Abdnl Qaiyum Khan, K.C.I.E. 
'34. Diwan Bahadur Raja Narendra Nath • 
35. Rao Bahadur A. T. Pannirselvam 

Peshawar. 
Lahore. 
Tanjore. 

225. 

36. Raja Sri Sri Sri Krishna Chandra tGajapati 
Narayana Deo, Raja of Parlakimedi Parlakimedi, Gan;am Dist • 

.37. Rao Bahadur Sir Annepu Parasuramdas Patro 
Garu, Kt. 

.38. Mr. K. T. Paul, O.B.E. 
39. Sir Ghulam Hussain Hidayatullah, Kt. 
40. Diwan Bahadur M. Rama Chandra Rao 

41. Mr. B. Shiv. Rao 
42. Sir Saiyid Sultan Ahmed 
43. Sir Tej Bahadur Sapru, K.C.S.I.!. 

Madras . 
Salem. 
Bombay. 
Ellore, West Godavari 

District. 
Madras. 
Patna. 
Allahabad. 

44. Sir Muhammad Shaft, K.C.S.I., C.I.E .• • Lahore. 
45. Sardar Sampuran Singh / . 
46. Right Hon'ble Srinivasa Sastri, C.H: • 
47. Sir Chimanlal Setalvad, K.C.I.E. 
48. Rai Bahadur Kunwar Bisheshwar Dayal Seth 
49. Sir Pheroze C. Sethna, O.B.E. 
~O. Dr. Shafa'at Ahmad Khan 
51. Mrs. Shah Nawaz 
62. M. R. Ry. Rao Bahadur Srinivagan Avargal 

~3. Mrs. Subbarayan 
.0.. Mr. Shripad Balwant Tambe 
55. Sardar Sahib Sardar Ujjal Singh 

a6. Sir C. E. Wood. 
~7. Chaudhri Zafrullah Khan 

Lyallpur. 
Madras. 
Bombay. 
Biswan, District Sitapur. 

Bombay. 
Allahabad. 
Lahore. 
Poonamalle Cantonment, 

Chingleput District. 
Madras . 
Nagpur. 
MianChannu, District 

Hultan. 
Madras. 
Lahore. 

CmCULAR re ApPLICATION OF THE SARDA MARRIAGE ACT. 

49. *JIr. Gaya Prasad Singh: Have Government issued any circular 
to the Local Governments, regarding the application of the Barda Marriage 
Act? If so, what is its purport, and can a copy be laid on the table? 

The Honourable Sir James Crerar: The .answer to the first part of the 
question is in the affinnative. The purport of the communication was 
that the Act, on coming into operation, should be administered with due 
care and discretion. The communication was confidential and I regret that 
I am unable to la.r it on the table. 
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VALUE OF PROPERTIES TAKEN POSSESSION OF UNDER THE UNLAWFUL Asso-
OIATION ORDINANOE. 

50. *JIr. Gaya Prasad Singh: Will Government kindly place on the 
table a statement showing separately for different provinces, an approxi-
mate value of moveable Bnd immoveable properties taken possession of by 
Government, under the Unlawful Association . Ordinance , 1930, and the 
way of the disposal of such properties? 

The Honourable Sir Umes Crerar: The information is being collected 
and 'will be supplied to the Honourable Member in due course. 

DETENTION AT THE ALLAHABAD POST OFFIOE OF PACKET.3 OF THE Bhavishya. 

51. *JIr. Gaya Prasad Singh: Is it a fact that about 22,000 copie~ 
of the first issue of the Bhavishya, n Hindi weekh of Allahabad were 
detained in the Allahabad. Post Office, on or about the 3rd October, 1930; 
but the packets were released en or about the 14th October, for despatch?' 
If so, why, and under whose orders were they detained, and subsequently 
released? Do Government propose to inquire into this matter, and take 
steps to prevent a recurrenCe of such interference? 

Mr. J. A. Shillldy: The Postmaster. Allahabad. acted under section 27 
B (1) of the Indian Post Office Act, but as notice has been given on behalf 
of tht· Editor, Printer and Publir;her of the Bhavishya of his intenLou to, 
file a suit in the event of Government declining to pay a stated sum as 
damages, Government regret that they are unable to give any furth-:!r 
infonnation in regard to, a matter 'which ma." very shortl." come. under-
adjudication by a court of law. 

INCREASE OF THE PAY OF RAILWAY SUBORDINATES. 

52. *Mr. C. S. Ranga Iyer:, (a) Will Government be p,leased to state-
ifth~y are aware of the discontent among the subordinate employees in 
the Indian railways regardjng ~hd insufficienc:y of their pay? 

(b) Are Government prepared to consider the advisability of a general 
increase of the scale of· paJ' of. the railway subordinate employees? 

The RonourableSir George B.~y:, (a) Government have been awa.ra, 
for some' time past that there. has, been, on particular railways, discontent 
in regard to the rates of pay of the lowest paid establishments. During 
tho last two years the question of improving the. scales of pay of these 
classes of establishments has been systematically examined and revised 
rates have been introduced on certain railways, As regards the rest of tht1 
subordinate establishments, representations have been received from, or 
on l:,(>half of, individual classes of subordinate employees, but (Jovernment 
are not a.ware of any general discontent among them regarding the in-
sufficiency of their pay. 

The reduction in the cost of living hrought about by the serious fall in 
l-rices must in fact have benefited all chlRses of subordinate establish-
ments. 

(b) Government are not prepared to consider a general increase in the 
pay' of the subordinate railway employees. It is proposed, however, to 
make an investigation into the suitability of the existing rates with a vi{'-.. 
to making such revision as may be desira.ble and feasible, 
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JIr. O. S. Ra.nJ& lye!!: Will Government be pleased to consider the 
desirability of appointing a Commission of Inquiry to go into the grievances 
of the subordinate employees on the Indian Railways? 

The Honourable Sir George Rainy: No, Sir; I do not think that any case 
for a Committee of Inquiry has been made out. The Railway Board dur-
ing the last two years have been examining not only questions of pay but 
all the questions which have been represented by the Railwaymen's Feder-
ation, and a procedure has been established by which half-yearly meetings 
are held, when all these subjects are discussed between the deputation 
from the Federation and the Members of the Railway Boa.rd. I think 
that procedure is working well, and I do not think that we should make 
any more rapid progress by a Committee of Inquiry. 

REPRESENTATIONS MADE EY STRIKERS ON THE GREAT INDIAN 
PENINSULA RAILWAY. 

53. *JIr. C. S. Ranga Iyer: Will Government be pleased to state (a) 
whether any representations have been made to them on behalf of the Great 
Indian PeniDflula Railway strikers, (b) the nature and terms of the said. 
representations. and (c) the rC!:ult of those representations? 

JIr. A. A. L. Parsons: (a) Yes. 

(b) and (c). A copy of Railway Board's letter No. 269-L., dated 24th 
Dfoeember, ]930, which states the representations made oy the All:lndia 
Railwaymen's Federation, and the action taken by the Railway Board, hail 
b<>en pla('ed in the Library of the House, and I am sending a copy to the 
Honourable Member. 

RAII,WAY STATION FACILITIES AT BIJNOR. 

54. *:Mr. C. S. Ranga Iyer: (a) Has the attention of Government. 
been drawn to the following observations of His Excellency Sir George 
Lambert, the Governor of the United Provinces, at Bijnor as reported in 
the Leader. dated December, 13th (page 13): 

.. (Railway) Station facilities will come when the line begins to pay its. 
way"? 

(b) Will Government be pleased to state whether the United Provinces. 
Government have made any representations to the Government of Indiao 
regarding the lack of. station fkCilities at Bijnor? 

(c) Are Government aware that during the Ganges mela, thousands of 
pilgrims go to the Bijnor DistrIct every year? 

(d) Are Government aware that in Gunj (District Bijnor) are the 
famous ,pilgrim c~ntres such as "Vi.dur Kuti" mt>ntioned in Mahabharata? 

(e) Do Government propose to. take steps to give sUfficient publicity 
to the fact that District Bijnor contains such important pilgrim centrs 
and sacred places like ViduTKuti, Tapo. Van, etc.? 

(f) Have Government considered the question of improving railwaT 
station facilities in Bijnor as early as practicable? 
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(e) Steps will be taken by the East Indian Railway Administration to 
advE'rtise such sacred places in the Bijnor District as are not purely of 
local interest. 

(f) '['he question of providing additional facilities will be considered :lS 
'funds become available. 

NUMBER OF PERSONS CONVICTED FOR POLITICAL OFFENCES. 

55. *:Mr. C. S. Ranga Iyer: (a) Ha's the attention of Government 
been drawn to Heuter's telegrr.m dated London, November 3rd, 1930, 
aprop08 the Secretary of State for India having "circulated figures showing 
that the number of persons convicted of offences 'not involving violence 
committed in eonnexion with political movements who were in jails in 
India totalled twenty-three thousand one hundred and thirty-six" and that 
the date of t.he returns varied from province to province, but. it was generaUy 
about the end of August? . 

(0) Will Government be pleased to state the total number of persons 
convicted of offences not involving :violence up to the present date? 

(e) Will Government be pleased to state the total number of Political 
jprisoners .. convicted of offences involving violence" till today? 

(d) Will Government be further pleased to state the total number of 
prisoners released after their hav;ng tendered apologies or given undertakings 
not to take part in pelitjcal movements? 

The Honourable Sir James Crerar: (a) Yes. 
(b) and (d). 'rwo statements are laid on the table. The first of these 

relates to figures of persons convicted of offences in connection with the 
:eivil disobedience movement whether involving violence or not. 

(e) I am not sure to what class of prisoners the Honourable Member is 
-referring. If he desires figures of persons convicted of offences in further-
ance d the terrorist movement, I will send him t,he informati')11 flS so(.n 
;as it has been collected . 

.i1lakment 8howing the number of per80nB aentenced to impri8onmentfrom 6th "tpril 193' 
ft) 318t December 1930 (a8 reported by Local Govern-menta) for oJJence8 connected unM 
.tM Civil DiBobedience Movement. 

Madras 
Bombav 
Bengal' . • 
United Provinces 
Punjab 
Burma . . 
Bihar and Orissa 
Central Provinces 
Assam ' . . . 
North-West Frontier-Province 

'-Coorg 
Delhi 

3,998 
9,732 

11,463 
7,606 
3,561 

10,899 
3,861 
1,089 

761 
6 

1,073 

54,049 
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8I':J1em8B1I1Mto~ng number oj perllonB (IlOnmct,a or under trial) relealled on. gi'l1ing apoJow 
· up t.o the end 01 December. 1930. 

Madras 
Bombay r. 

. Bengal 
United Provinces 
Punjab 
Burma 
Bihar and Orissa 
Central Provin('es 
A seam 
North-West Frontier Province 
Coorg 
Delhi 

• 'the ligures are up to 21st December 1930. 

DECLINE OF BRITISH TRADE WITH INDIA. 

1,304-
409 

3,033· 
2,299 

961 

1,612 
828 
138 
438 

181 

11,263 

56. *Kr. O. S. "Ranga Iyer: (a) Has the attention of Government 
been drawn to the statement of the Secretary of State in the House of 
Commons on November 3rd, 1930, that the figures of British trade with 
India showed that the exports to India in July, August and September, 
1930, for commodities representing 70 per cent. of the total trade amounted 
to £2,720,000, £2,027,000 end £1,491,000 respectively, compared with -
£4,611,000, £4,7l4,000 and £3,728,000 in the corresponding months of 
1929? 

(b) Will Government be plt&sed to give the comparative figures for the 
subsequent period, namely, for October, November and December? 
· (c) Will Government be pleased to state whether they have explored 
the causes of this decline? 

(d) If the answer to part (c) is "Yes", what is the result of the ex-
ploration? 
· ·(e) If the answer to part (c) is in the negative, will Government be 
i>kased to state whether they intend to appoint a committee of enquiry? 
If not, why not? 

The Honourable Sir George B&iny: (a) Yes. 
(b) Figures strictly comparable with those given by the Secretary of 

State cannot be supplied, but a statement is laid on the table showing 
comparative figures of the total' trade between India and the United King-
dom during July to November of this and last year. Figures for Decem-
ber, 1930, are not yet available. 

(6) Yes. 
(d) The decline in India's trade with the United Kingdom, as with 

other foreign markets, is attributable generally to the existing world trade-
depression, the heavv Hnd universal slump in prices of commodities and 
fne disturbed politica.l condition;:; in India. 
· (e) Does not arise. 
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I Imports into India. ,Exports from Indi&. 
______________ 1 ______ __ 

1930. 1929. I' 1930. 1929. 

-----------------------------------:---------~-------I--------

July 

August 

September. 

October 

November . 

(000) (1)00) I (000) (000) 

• Re.o,22,07 Re.8,03,72 Rs.6,08,16 Ra.5,35,82 
or 

£3,916 

Re.5,30,70 
or 

£3,980 

IRa. 3,93,63 
i or 

i 
I 

£2,952 

RR. 4,37,77 
or 

£8,283 

R'l.4,05,82 
I . or 
i £3,044 , 

or or or 
£6,028;t4,561 I £4,019 

Re.8,46,63 Re.5,08,77 Re. 7,58,00 
or I or or 

£6,350 I £3,816 £5,68G 

Rs.8,22,28 Rs. 5,1)5,88 Rs.6,43,06 
or or 

£6,167 £3,795 
I Ra. 8,09,97
1

. Rs. 4,98,78 
or or 

£6,075 £3,741 

Re. 8,82,30 I Re. 4,50,02 
or I or 

£6,617 . £3,375 
! 

or 
£4,82~ 

Re. 7,80,22: 
or 

£5,85% 

Re.7,61,46· 
or 

£5,71I 

THE INDIAN PRoBLEM IN KEYYA. 

57. *Mr. O. S. Ranga Iyer: (a) Has the attention of Government been 
drawn to the statement of the Secretary of State for India (November 3rd, 
1930), in the House of Commons that he was communicating with the 
Government of India with regard to the presentation of its views, to the 
Joint Committee of Parliament., relating to the Indian problem in Kenya? 

(0) Have Government communicated their view~ to the Secretarv of 
State? If "yes", will Government be pleased to communicate the~ to. 
this House? 

The Honourable Khan Bahadur lIian Sir Pazl-i-Husain: (a) Yes. 
(b) Yes. As regards the second part, I trust the Honourable Membet 

wili excuse me if I cannot comply with his wishes. 

Mr. B. Das: Will the Honourable Member give us some idea wha' 
Rt,age the position of the Indians in Kenya is at present? 

The Honourable Khan Bahadur )(ian Sir J'asl-I-Husain: Does the· 
Honourable Member wish that information with reference to the consti-
tutional question or with reference t.o their position ot.her t.han constitu-
t.ioJJal? 

Mr. B. Das: There is only one question, and that is the. position of 
equality of st.at.us of Indians in Kenya. 

The Honourable Khan Bahadur Kian Sir J'asl-i-Husain: The White 
Paper was published. That Paper still holds the field. The matter i8 
now in the hands or the Joint Committee which is sitting. In that Com-
mittee evidence is being t.aken, and we have instructed our representa-
tive to be ready to give evidence there when called upon to do so. 
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GRANT OF PENSIONS TO POSTAL PORTERS AJ(D RUNNERS. 

58. *JIr. O. S. Ranga Iyer: Will Government be pleased to sta.te if 
their attention has been drawn to the resolution unanimously adopted at 
the Ninth Session of the United Provinces Provincial Postal and R. M. S. 
Conference held at Allahabad in October, 1930, urging upon the Govern-
ment the granting of pensions of half-pay to the porters and runners of the 
Postal and R. M. S. Service and if so, whether they propose to grant them 
the same and if not, why not? 

JIr. J. A. Shillidy: Yes, the resolution refers to all inferior servants of 
the Post Office and Railway Mail Service. The pensionary conditions of 
inferior servants of the Posts and Telegraphs Department are under exami-
nation by Government. 

INAUGURATION OF AN INDIAN STATE AlB MAIL SERVICE. 

59. *JIr. O. S. Ranga lyer: Will Government be pleased to make a. 
3tatement regarding the inauguration of the Indian State Air Mail Service 
and ma.tters connected therewith with reference to : 

(a) the delay _to inaugurate the said service and the causes for the 
same; and 

(b) what the expenses will be in connexion with the purchase of 
machines, building of aerodromes and the provision of other 
equipments? 

JIr. J. A. Shillidy: (a) The delay in the inauguration of the Indian 
State Air Service has been due to a change of policy in regard to the 
typE' of aircraft to be uBed. 

(b) The construction of aerodromes on the route to be operated by the 
Indian State Air Service has already been completed, The amount to be 
p~'( vided in the coming Budget is still under discussion, and I m~Bt ask 
I·he Honourable Member to wait for figures until the Demands for Grants 
are prepared. 

REFUSAL OF PERMISSION TO IMPERIAL AmWAYS TO RUN AN Am SERVICE 
Dr INDIA. 

60. *Mr. C. S. Ranga Iyer: Will Government be pleased to state: 
(a) if it is a fact that they refused to grant the Imperial Airways 

pemlissioll to run an air service in the country and if "yes". 
why? 

(b) if their attention has been drawn to questions in Parliament 
criticising the refusal? 

(c) if any correspondence has passed between the Government of 
India and His Majesty's Government? 

(d) if the answer to part (c) be in the affirmative, to place the said 
correspondence on the table? If not, why not? 

lIr. J. A. Shillicly: (a) No. 
(b) Does not arise. 
(c) Yes. 
(d) It is considered that it would not be in the public interest to place 

tht: c()1TeBponden.ce on the table. 
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MACHINES USED FOR THE INDIAN Am MAIL SERVICE. 

61. *1Ir. O. S. B.a.nga Iyer: Will Government be pleased to state: 
(a) if they have- abandoned their original preference for small-sized 

machines in connexion with the Indian Air Mails and if "yes" 
why? 

(b) if it is a fact that they had first preferred the use of small 
machines? 

(c) whether their confining the Indian State Air Mail Service to India 
only would not have necessitated the use of the larger 
machines? 

(d) whether it is a fact that their undertaking to transport the 
trans-Indian service was responsible for the decision to use 
the bigger machine? 

llr. 1. A. Shillidy: (a), (b), (c) and (d). The original intention of the 
Government of India was to utilise aircraft of small carrying capacity for 
tlJe Indian State Air Service and to undertake the carriage of mails only. 
Tlwy have, however, now decided to employ aircraft of greater capacity 
which will carry passengers, goods and mails in connection with the servic~ 
from England to India. 

DELAY IN INAUGURATION OF THE INDIAN .Am MAn. SERVICE. 

62. *1Ir. O. S. Ranga lyer: (a) Will Government be pleased to state-
if they are aware of the disappointment in England and India caused by 
the delay to inaugurate the Indian State Air Mail Service? 

(b) When will the said service be actually inaugurated? 

JIr. I. A. Shillidy: (a) and (b). Representations from various bodies in 
lndia urging the inauguration of the Indian State Air Service have been 
received from time to time. Government are in full sympathy with these 
representations and hope that, if the necessary funds can be made avail-
able, the service will be inaugurated before the end of the next financial 
year. 

Dr. Ziauddin Ahmad: Are the Government providing some funds in 
"thl current Budget for this purpose? 

IIr. I. A. Shillidy: I think I have already said there were funds pro-
"ided in the Budget, but the policy was changed. I explained that in-
answer to a previous question by Mr. Ranga Iyer. 

FORMATION OF A· SEPARATE ORISSA PROVINCE. 

63. *1Ir. B. N. IIlSra: (a) Are Government aware that both the Gov-
ernments of Bihar and Orissa and Madras have suspended construction 
and other works in Orissa and Ganjam and cannot solve several other 
questions in their Provinces pending the question of the formation of a 
separate Province for Oriya.speaking tracts? 

(b) Will Government be pleased to state the earliest date by which they 
propose to appoint the Boundary Commission for the said purpose? 

(c) With reference to the reply given by Government to my starred 
question No. 133, -in the laE't Simla session of the Assemblv on the 15th 
July, ]930, regarding the formation of the Orissa Province, will Governmeni 
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now be pleased to state the soope and nature of the inquiry to :be made by 
the Boundary Commission or Committee for making a sepal'ate Province for 
Orissa and outlying Oriya-speaking tracts? 

The Honourable Sir George Rainy: (a) Government have no informa-
tion on the subject. 

(b) and (0). In paragraph 21 of their despatch the Government of 
India emphasized the need for the appointment of a boundar.\" Commis-
sion at the earliest possible date, and for an expeditious solution of the 
pr::Jblem. We have not yet received the decision of His Majesty's Gov-
ernment on this proposill and are therefore unable to give a categorical 
answer to the question, 

INCLUSION OF THE VIZAGAPATAM AGENCY IN THE PROPOSED ORISSA 
PROVINCE. 

64. *lIIr. B. N. Kiara: (a) Are Government aware of the proceedings 
of the public meeting of the Oriyas in the Utkal Samaj Hall, Vizagapatam .. 
on the 7th December, 1930, (i) deprecating the finding of the Sub-Com-
mittee of the Simon Commission in not considering the question of includ-
iu~ the Vizagapatam Agency (Jeypore) in the formation of the Orissa 
Province; and (ii) requesting the Government to entrust the case of Vizaga-
patam Agency to the proposed Boundary Commission for the Oriya-speak-
ing tracts? 

(b) If the answer to part (a) is in the affirmative, will Government be· 
p1eased to state whether they intend to refer the case of the Vizagapatam 
Agency or J eypore Oriyas to the Boundary Commission? 

(0) Are Government aware that there are several other outlying Oriys.-
;:peaking Tracts adjacent to Orissa proper besides what has been shown in 
the map attached to Vol. II of the Simon Commission's Report? 

(d) Will all such questions, including the question of Khonds and 
Savaras in those areas who have no written script and, who are being 
civilised and are receiving education through the medium of the Oriy. 
language in Oriya schools, be referred to the Boundary Commission? 

The Honourable Sir George Rainy: (a) The answer is in the affirmative. 
(h) and (d). I would refer the Honourable Member to the reply I have 

given to question No. 63. 
(c) As far as Government are aware, the map is accurate within its.. 

limits, but it only purports to be a skeleton map. 

EXTRA BOUNTY PAID ON THE RAILS MADE BY THE TATA 
IRON AND STEEL COMPANY. 

65. *JIr. B. Das: (a) Will Government be pleased to state the reas~ 
!hat led them to allow Rs. 20 per ton extra as bounty on Tata rails? 

(b) What is the extra money paid thus on Tata rails: 
(i) till the end of December, 1930; and 
(ii) that Government anticipate to pay till the end of March, 19317 

The Honourable Sir George Rainy: (a) The attention of the Honourable 
Member is invited to the Commerce Department Resolution No. 260-T~ 
(124): dated the 1st December 1930, which was published in the Gazette 
of India dated the 6th December, 1930. 
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(b) Instructions for the' additional payment of Rs. 20 per tOll were· 
issuftd to the Railways only on the 9th January. The extra payment till 
'the end of March, 1931, is estimated at Rs. 17t lakhs. 

TGNNAGE OF INDIAN AND FOREIGN RAILS PURCHASED IN INDIA. 

66. *JIr; B. Das: (a) Will Government be pleased to state the tonnage 
·of rails, with prices paid, purchased during the years 1927-28. 1928-29. 
1929-30 and 1930·31 (up to December 1930): 

(i) of Indian manufacture. 
(ii) of foreign manufacture? 

(b) Do the above figures include r>lils purchased by Company.managed 
railways? If not. will Government be pleased to give figures of tonnage 
-with prices for those railways for the above-mentioned years? 

Mr. A. A. L. Parsons: (a) On the information at present in the posses-
'Sion of the Railway Board. the figures for which the Honourable Member 
~sks are as follows: 

.(i) That is. of Indian ·ma.nufacture in 1927-28 
1928·29 
1929-30 

1930-31 
Xii) That is, of foreign manufacture in 1927-28 

'1928-29 

182,608 tons at Rs. 110 a ton, 
59,54:6 .. .. Re. 110.. .. 
108, 071.. .. Re. 110. and 

8,688 at Rs. 120 a ton. 
92,170 tons at Rs. 130 a ton. 
811 tons ; the price is not 

known, 
10,000 tons; 7,000 tons. 

were supplied at a rate of Rs. 134-4-0 landed in India. The price of the 
balance, which was for the Burma Railways, is not known. 

In ]929-30 754 tons; the priee is not khown. 
In 1930·31 801 tons; the price is not known. 

If the Honourable Member wishes. I will ascertain for him the prices 
at which the small quantities of foreign rails purchased in 1927-28, 1929,39 
and 1930-31 and the balance of purchases in 1928-29 were obtained. 

(b) These figures include rails purchased by Company-managed railways. 
I E-hould explain that the purchases of rails of foreign manufacture in 1928-
29 were authorised owing to a strike in the works of the Tata Iron and 
Steel Company, and those of the rails in 1929-30 and 1930-31 because they 
were of a non-standard section not rolled by the Tata Iron and Steel Como. 
pany. 

2. I have given the Honourable Member the information that ean be 
derived from the records in the Railway Board's office, becaus·~ I expect 
he wishes to have it as quickly as possible, but it may not be absolutely 
exact with regard to purchases of rails of foreign manufacture in the earlier 
~'ears. Enquiries have been made from Railway Administrations on this 
point and I will let the Honourable Member know if they result in any 
~~hange in the figures. 

EXTRA. BOUNTY ~AlD ON RAILS MADE BY THE TATA 
IRON AND STEEL COMPANY. 

67. *lIb. B.·,Das: (a) Will Government be pleased to state if the Tat" 
Iron and Steel Co. approaehed them for the further grant of protection to 
'Iflta rails before the Government decided to sanction the ema. bounty of 
Bs. 20 per ton? 
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(b) Were Government approached also in the matter of reference to 
the Tariff Board for further protection of the Tata rails? 

- (c) Will Government be pleased to lay on the table all correspondence 
that passed between the Tata Iron and Steel Co. and themselves on the 
f'ubject: 

The Honourable Sir George Rainy: (a) Messrs. Tata Sons, Limited, 
requested the Government of India to place with the Tata Iron and Steel 
Company additional orders for rails for delivery during the current year 
and to agree to a revision of the existing contract for rails in such a way 
as to increase the contract price. 

(b) No. 
(c) The correspondence is laid on the table. 

Serial 1"0. 1.-LETTEB. FROM MESSRS. TAU SONS, LlIUTED, AGENTS, THE TAU IRON 
AND STur. COMPANY, LuuTED, No. G.-1092/30, DATED THE 12TH/14m AUGUST 1930. 
We wish to lay before you the following statement of the position of the Tata 

Iron and Steel Company arising from the shortage of orders for rails and to reques~ 
your careful consideration of the importa~ issues involved. 

2. In their Report dated the 14th December 1926 the Tariff Board estimated 
that the Steel Company would, during the seven years, 1st April 1927 to 31st March 
1934, receive orders for rails to an extent averaging, -195,000 tons per year. This 
"as 80 much the largest item of the productron estimated that the whole scheme 
for protection hinged very largely on the orders for rails.. As against the' above 
estimate, the orders which have been placed with the Steel Company for rails have 
been as follows : 

1927-28 
1928-29 
1929-30 
1930-31 

Tons. 
183,267 
131,203 
120,679 
88,496 

The above figures include all orders received for first class rails from all railwli.ysr 
engineering firms, etc., in India and no deduction has been made for rails which in 
]928-29 we agreed might be removed from our original order as a result of the labour 
troubles at Jamshedpur. 

3. It will be seen that the orders fall so far short of the estimate of the Tariff 
Board as very seriously to affect the adequacy of the scheme of protection. You will 
probably agree that there is no reasou to believe that the orders to be placed during 
tht; remaining three years of the protection scheme win -Dring the average for the 
seven years even reasonably near the estimated average of 195,000 tons. We wiBh 
to call 9pecial attention (a)' to the statement towards the end of paragraph 109 of the 
Tariff Board's Report that "a reduotion in the orders of rails by some 40,000 or 
50,000 tons would ra.ise the cost of production by several rupeeS", and (b) to th& 
Opinion expressed by the Railway Board in their letter of 25th September 1926 to the 
Tariff Board (page 2_0£ Volume V of Report of Statutory Enquiry, 1926) that "It 
would not be unreasohable for the Tariff Board to assume for their . purposes that 
a.bout 200,000 tons of rails will be required by Railways in India annually during 
the next five yea.rs". While we realise that the. above opinion was qualified by 
reservations the departure from the expeata.tions based on it by the Tariff Board 
and the Ste'el Company has been so great as t.o create all entirely new position. 

4. It was within the knowledge of ·the Tariff Board, when they made their re-
commendations, that we should not, at any rate during the first few years of the 
scheme, be in a position to make good any shomge in rail manufacture by rolling 
other material. This arises from the nature of our equipment and althou~h we hope 
that from about the middle of next year we may be in a position to roll larger 
quantities of structural 1!ections on our rail mill, we shall still continue to be seriously 
handicalppeB unless· we recei'\Pe orders -for nearly· 200,000 tons of rails. No in-
crease of productioll durin~ the remaining Mriod 'pf pJ:Otectipn wjll of itself lie ahle 
to make gopd the ¥riou; failure of the first four years. 

I • , • -- • .. • B 
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5. In these circumstances we regret that we are compelled 00 request the Rail. 
way Department: 

A ~ (a) to place with us immediately additional orders for rails for delivery during 
the year ending 31111, March, 1931, and to arrange that the orders for 
1931-32 shall be not, les8 than 000,000 tons; and 

(b) to agree to a revision of the seven years contract for rails dated the 16th Octo-
ber, 1928. 

'Ve deal with these two points in more detail below. 
6. The manufacture of all the l'ails for which we have up to the present received 

orders for the year 1930-31 will be finished during next month. It will be lDl· 
p,)ssible, during the l'emainder of the year, to roll any substantial quantity of other 
sections on this mill. It will further be impossible for the Company to occupy 
t!1l6 mill fully on the manufacture of rails for stock· to be supplied against the orders 
fur 1931·32, as we have not the physical capacity for stocking six months' normal 
outp~t of rails. Such a procedure would in any event involve us in a heavy burden 
by locking up much capital and would only accentulllte the difficulty during 1931-32 
if Lhe orders for that year did not exceed 200,000 tons. 'Ve, therefore, request 
that orders be given to the Steel Company, lilt a very early date, for the supply of 
at. least an additional 50,000 tons of rails during the current year and, later in the 
year, for not less than 200,000 tons for supply during 1931-32. 

7. The essential terms of the present rail contract were laid down at a time and 
in circumstances which left us with no prootical alternM.ive but to accept them in the 
hope that OUl' expecta.tion of receIving orders fur about 200,000 tons a year would 
be fulfilled, at any rate, to a reasonable ex·tent. All our requests for flexlbility in the 
important terms of the contract which might have benefited UII were declined and 
we trust that, in view of the figures given above, you will agree that we have shown 
(Jur willingness to adhere to the contract as long as was possible by deferring any 
application for its modification until the present time. We think that in view of 
the low demand for rails in the past and of t.he uncertainty of the future demand 
the Railway Board should agree that the prices payable for the rails should vary 
with the quantity ordered. So far as we are able to ascertain, the price of im-
ported rails landed at an Indian port would, in normal conditions, be about Rs. 130 
per ton. We think it reasonable that this price should be paid for rails ordered 

from the Steel Company if the total orders received bv the Company in one year do 
noL exceed 120,000 tons. In the ascertainment of the quantity ordered from the 
Steel Company we should include all first class rails ordered by railways other than 
Lhose who are parties to our contract with the Railways. We should be prepared 
to accept ·the contract price of Rs. 110 per ton if our total orders exceeded 180,000 
tons, and we suggest that, for intermediate quantities, the prices should be as indi-
<'ated in the table below: 

Total orders booked in one year. 

Exceeding 180,000 tons 
Exceeding 160,000 but not exceeding 180,000 tons 
Exceeding 140,000 but. not exceeding 160,000 tons 
Exceeding 120,000 but not exceeding 140,000 tons 
Not exceeding 120,000 tone . 

Price per ton. 
110 
11i 
120 
125 
130 

r 8; You will. realise that the shortage of rail orders has also Involved a shortage 
I of orders for fishplates. As the quantities concerned are so much smaller, we do 

C-< \lot ppopose to burden this letter with the figures, but you will realise that even a 
I small faUing off in the Company's earnings is of importanCe in the present circum-
L stances. The Railways have also failed to come up to the Tariff Board's expecta-

D S tion in the matter of orders for steel sleepers which the Tariff Board anticipated would 
( Iverage 15,000 tons during .the seven years, 1927-1934. Although we have approach. 

ed all the Railways on the matter, the orders which we hav.:! been able to obtain have 
heen as follows : 

Toos. 
1927-28 5,000 
1928-29 • Nil. 
1929·30 • _. 8,189 
J,930-31 • • • • • . Ml. 
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1.'he result is that although we are in a position to make 20,000 tons of sleepers per 
J'ear, our sleeper plant is now out of operation; nor are we in a position, in the 
present state of the market, to roll into other products the steel which we could 
convert into sleepers if orders were forthcoming. 

9. We wish to emphHlSize the gravity of the position in which the Steel Com-
pany finds itself as a re~lUlt of the breakdown of the scheme of protection. This 
breakdown is not confined to the items mentioned above. The present import 1 
prices of some of the other kinds of steel are substantially below those on which E 
the import duties were based. In addition, the proportion of our steel which we 
have had to sell as non-sLandard steel, instead of as standard steel, is higher than was 
assumed by the Tariff Board, and, further the fall in demand during the last 
year or two in some of the up-country markets has seriously reduced -the Company's 
advantage below the figures which, so far as we can ascertain, were assumed by 
the Tariff Board. 

10. In the course of the enquiry we asked the Tariff Board to make adequate 
allowance for the risk, which we considered might be serious, of labour troubles con-
sequent upon an attempt to achieve the reduction in the number of workmen at 
Jamshedpur which was pressed upon us by the Board_ It is within your know-
ledge that the fears which we expressed proved to be only too well founded and we 
need not elaborate the statement that the failure of the Tariff Board to make any 
allowance for this contingency has added very seriously to the Steel Company's 
-difficulties. 

11. As a Tesult of the inadequacy of the schemc of pl·otection. in the directions 
indicated above, not only has our present position become most serious but, also 
we have not, during the laat three years, .been able, nor do we see any near prospect 
of being able, to make that provision for future devdopment by way of adequate 
improvement of our plant at Jamshedpur, on which all hopes of ultimately dis-
pensing with protection rest. We have not been able to finance the New Develop-
ment Programme to the extent which we anticipated and which was desir~lble for 
the future stability and the prosperity of the industry, nor do we see any early pros-
pect of resuming our programme on an a.dequatE' scale 30 long as the results fall so 
far short of those which the Tariff Board, Government and the Legislature a~reed 
were necessary for proper progress. 

12. The failure, in actual pmctice, of the protection scheme to make adequate 
provision for the development of the Ste~l Company's plant has beeu accompanied 
by its even more conspicuous failure to provide for Such a return on the capital 
invested in the Company as the shareholders are entitled to expect and as the 
scheme was intended to yield. The result is that the shareholders have to continue 
carrying an undue burden, in the form of unremunerative capital, in order to keep 
the industry alive and that the credit of the Company is weakened. And, what is 
of no less importance in the national interest., no progrl'ss has been made in the direc-
tion of encouraging the growth of the industry by the establishment of additional 
steel works in India. The inadequacy of protection since its inception in 1924 is 
best illustrated by the following figures of the total depreciation which the Company 
has been able to set aside and the dividends which it has been able to pay, comparl'd 
with those aimed at by the 1924-27 schemes and by that now current. -

Depreciation. Dividends. 
-------- Calculated Actually I Calculated 

'bv Tariff set by Tariff Actually 
Board. aside. Board. paid. 

-
Rs. R9. Rs. lakhs. 

1924-27 . 281 199 255 76·9 

1927-29 . 156 95 170 56·5 

----------
Total for five years 437 294 425 133'4 

B2 
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The dividends "calculated by the Tariff Board" are taken ~t 8 per cent. on. the 
Company's actual capital of approximately Rs. 10! cro~es ~n pref~rence, ?r?lllary 
and defel'1'ed shares. It will be seen that the short fall III dt_i!trlbutlOn of dIvIdends 
has been very much greater than that in the allotment of depreciation, but tliat 
even if no dividends whatever had been paid for the five years and the money had 
been allotted to depreciation, the Company would not have been able to provide the 
.amount for depreciation which was suggested in the Tariff Board Reports. 
. 13-. Unless, therefore, Government finds itself able to give us immediate relief 
'in the directions indicated in the eal'lier part of this letter, we fear that we shall _ 
have no alternative but immediately to request Government to grant additional 
protection either generally or by the exercise of the powers granted to the Governor ~ 
General in Council in Clause 2 of Act No. III of 1927. We may indeed, in any' 
event, find ourselves compelled to make such an application, but realising the un- F 
desirability of any avoidable disturbance of trade conditions we wish first to utilize 
every other method of improving our position with the object of keeping to a 
minimum any additions to the protective import duties for which we may have to 
apply. 

14. In view of the importance and urgency of our request, we shall esteem it n 
favour if you will kindly grant us an opportunity of discussing the matter verbally 
with you at an early date. We sha11 be glad to be informed by telegram of a date 
which will be convenient to you. 

Serial No. 1.-LE'ITER TO MESSRS. TATA SONS, LIMITED, BOMBAY, Ko. 260-
T.(122), DATED THE 17TH SEPTEMBER 1930. 

I am directed to refer to your letter No. G.-1092/3O, dated the 12th August 
1930 [in File No. 260-T.(122)] in which you represent that the orders placed with 
the Tata Iron and Steel Co., Ltd., for rails have for the last three years and for 
tlie current year fallen considerably short of the average quantity of 195,000 tons 
estimated by the Tariff Board in formulating the scheme of protection embodied 
in its Report regarding the Continuance of Protection to the Steel Industry, dated 
the 14th December 1926. In view of this shortage of orders for rails and its effect 
on the working of the Company you request that additional orders for rails may he 
placed with the Company for delivery during the current year, that orders for not 
less than 200,000 tons of rails may be given for the year 1931-32 and that thO"-
contract for the supply of rails, dated the 16th October 1928, may be reTised. 

2. In reply I am to say that the Government of India have carefully considered 
your application and have discussed the matter in all its bearings with representa-
tives of the Board· of Directors of the Tata Iron and Steel Company, Ltd., on three 
occasions, namely, the 24th August and the 7th and 9th September. The Government 
of India have learnt that in their report for the year 1929-30 the Directors of the 
Company proposed to allot a sum of Rs. 50 lakhs to depreciation and to pay a 
dividend on _ the Second Preference Shares of the Company amounting to Rs. 23,40,000 
and odd, but they understand that your Directors will be willing to accept as a con-
dition, if they receive an additional payment of Rs. 20 per ton on the quantity of 
ralls Oldered under the contract for the year 1930-31, that no dividend shall be paid' 
011 the Second Preference Shares of the ComFany for the year 1929-30, and that of 
the sum of Rs. 23,40,000 and odd referred to above, the sum of Rs. 23 lakhs shall 
be added to the allotment. for depreciation, making a- total allotmpnt for depreciation 
of Rs. 73 lakhs, and that the balance of Rs. 40,000 and odd shall be added to th .. 
balance ca.rricd forward. 

3. I am now to communicate to yau the decision of the Government of India on 
your application. The Government of India will make to the Tata Iron and StO"el 
Company an a.dditional paym~nt of Rs. 20 on each ton of rails ordered from the 
Company under the contract for the year 1930-31 over and above the existing contract 
price of Rs. 110 per ton, making a total price per ton, of Rs. 130. This payment 
will be made subject to the following conditions and stipnlations : . 

(i) The arrangement set forth above is of a purely provisional character and 
is applicable solely to the current year's orders for rails. 

(ii) As regards the orders to be placed for rails against the requirements of 
future years, while the Government of India are prepared to recognise 
that some revision of the contract made with the Company for the supplv 
of rails is equita hie, they are not committed to the addition of Rs. 20 
per :ton to the existing cont.rac~ price of Rs .. ~10 per ton, exc~pt as a 
maXlmnm, nor to the apphcahon of the shdmg scale of prIces put 
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forward in paragraph 7 of your letter under reply, nor of any other 
scale of prices. FUl'ther, any proposal for the revision of the contract 
for the supply of rails for years subsequent to the year 1930-31 will be 
placed before the Indian Legislature, and before the Government can 
do this they will require to make a closer examination of certain aspects 
of the position_ ' 

(iii) The Directors shall allot for depreciation out of profits of the Company for 
the year 1929-30 a sum of not less than Rs. 72 lakhs and shall pay no 
dividend in respect of that year other than a dividend on the First Pre-
ference Shares of the Company. 

(iv) The Directors shall engage that no Agents' commission shall be paid on 
so much of the Company's receipts as are derived from the additional pay-
ment of Rs. 20 per t{m for rails. 

(v) Payment of th,9 additional sum of Rs. 20 per- ton for rails ordered during 
the curreut year will be paid only after receipt by the Government of 
India. of evidence that conditions Nos. (iii) and (iv) have been satisfied. 

4_ Finally, I am to explain that, while the only express condition now made as 
regards payment of Second Preference dividends is limited to dividends in respect of 
1929-30, the essential principle underlying this stipulation is that. receipts from any 
payment above the contract price for rails should not be used either directly or in-
dil'ectly to pay dividends on securities ranking after the First Preference Shares until 
full provision for depreciation has been made_ The Government of India would 
consider it necessary to include a definite condition to this effect in any more per-
manent.. arrangement, if made. 

Serial No. 2.-LETTER FROl\[ MESSRS. TATA SoNS, LIJIUTED, No. G.-1344j3O, DATED THE 
I 3RD OCTOBER 193G_ 

YOul' letter No. 260-T.(122) of the 17th September on the subject of the gl'anting 
of an a.dditional price for rails supplied by the Steel Company has been laid before 
the Board of Directors, who wish to e-Apress their appreciation of the assistance Gmi-
emInent have been good enough to give. 

2_ We have the honour to enclose herewith a copy of the Report and Accounts 
of the Steel Company for the year 1929-30 [C. Tar. October 1930, F.-l68-T. (9)], 
which were placed before and adopted by an Ordinary General Meeting of the Company 
held on the 30th September and 1st October 1930. You will see that, as required by 
Government, a sum of Rs. 73 lacs was allotted to depreciation out of profits and that 
.condition (iii) of paragraph 3 of your letter has been satisfied. 

;>i, Government's condition (i1:) has also been taken into consideration and has 
been complied with by the followmg Resolution of the Board of Directors of the Steel 
Company at a meeting held on the 30th September: 

"Resolved that no commission shall be paid to the Agents on so much of the 
Company's receipts for the year 1930-31" as are derived from the additional 
payment of Rs. 20 per ton for rails; and that the Agents be authorized 
to send a copy of this Resolution to the Secretary to the Government of 
India in the Commerce Department in connection with his letter No,26\)-
T_ (122j of the 17th September 1930 addressed to the Agents." 

4. We now request you kindly to inform us of the procedure which GiJvernment 
wish to be followed in connection with the submission of bills for the additional 
Us. 20 per ton of rails.' 

5_ Reference is made in paragraph :3 ;Ui) of your letter to "a closer eX&lDination of 
eertaiu aapects of the position" which Government will require to make before a 
decision affecting future years is reached. We shall be glad to co-operate in this 

, eXaniiruition if you consider it necessary, and we await your nggestiolUl about pro-
~edure. ' 

6. The Board of Directors note that Government would consider it necessary to 
mclude in any more permanent arrangement a definite condition providing for the 
allocation of full depreciation before payment of any dividends On securities ranking 
after .the First' Pre~erence shares. The Board are ~f opinion that the primary consi-
deratlon called for IS whether the scheme of protection of the Steel Industry sanction-
ed by the Legislature on the recommendation of Government has worked in practice as 
antic~pated and whether it shC?ul!i not be revised in the Iigbt of experience gained. The 
fjuesbon of amount of depreclahon can only form one part of such consideration. 
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Serial No. 3.-LETTER FROlt MESSRS. TATA SONS, LIMITED, BOMBAY, No. G.-1473/3O. 
DATED THE 28TH OCTOBER 1930. 

We have the honour to revert to the corrllSipondence regarding additional price 
for the rails ordered by the Government of India from the Steel Company during the-
Gunent year, resting with Government communication No. 260-T. (122), dated the-
6th October 1930. 

Attention is invited to paragrapll 3 of Government's letter No. 260-T. (122), dated 
the 17th September communicating to us their decision on our application. That para-
graph states: 

. The Government of India will make to the Tata Iron and Steel Company 
an additional payment of Rs. 20 on each ton of rails ordered from the 
Company under the contract for the year 1930-31, over and above the 
existing contract price of Rs. 110 per ton, making a total price per ton 
of Rs. 130". 

This addit.ional price of Rs 20 per ton, according to the foregoing parag.aph, 
applies to rails ordered by Government under their contract existing with the 
Steel Com,pany. That contract is in respect of rails 50 lb. and above upto 100 los. 
per yard section. Government however have also ordered 115 lb. section rails to the 
extent of 11,814 tons at Rs. 120 per ton. While submitting our application for the 
lllcrease in the price of contract rails, we have thought that any decision which Gov· 
ernment might oome to in the matter of a grant of additional payment in respect, of 
rails ordered under contract would also apply to rails of 115 lb. section ordered by 
them. We trust therefore that Government will be good enough to extend the grant 
of additional Rs. 20 per ton to rails of 115 lb. section ordered for 1930-31. 

Serial No. 4.-LETTER FROM THE DEPUTY DIRE('"TOR, RAILWAY BOARD, TO MESSRS. TATA. 
IRON AND STEEL COMPANY, BOMBAY, No. 3460·S./XV., DATED THE 27TH NOVEMBER 
1930. . 

In reply to your letter No. G.-1473/3O, dated the 28th October 1930, to the Joint 
Secretary to the Government of India, Commerce Depart.nJ.ent, New Delhi, I am 
directed to say that the Government of India agree (subject to the fulfilment of the 
conditions and stipulations attaching to the extra payment for rails ordered under 
the contract of the 16th October 1928) to an additional payment of Rs. 10 per ton in 
rc&pect of the 115 lb. section rails, ordered during the year 1930-31, making the total 
price Rs. 130 per ton. 

REDUCTION OF COSTS AND INDIANI8.A.TION OF THE STAFF OF THE TATA IRON 
AND STEEL COMPANY. 

68. *1Ir. B. Das: (a) Will Government be pleased to state whether 
they have exercised any control over the Tata Iron and Steel Co. since 
1926 when a system of protection of rails for seven years was sanctioned 
regarding: 

(i) reduction of capitalisation cost of the undertaking; 
(ii) reduction of top heavy establishment charges; 
(iii) speedy Indianisation of the technical staff at J amshedpur? 

(b) Are Government aware that Messrs. Tata Iron and Steel Co., Ltd., 
have made no progress over Indianisation of the Company since 1926? 

The Honourable Sir George Rainy: (a) and (t). The answer is in the-
negative. 

REDUCTION OF CoSTS AND INDIANlSATION OF THE STAFF OF THE TATA 
IRON AND STEEL COMPANY. 

69. *Mr: B. Das: (a) What steps have Government taken so far to en-
force reduction of the cost of production of steel by the Tata Iron and Steel 
Company? 
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(b) Do Government contemplate to refer to the Tariff Board to 'include 

in their present inquiry the causes of heavy cost of production at the Tata. 
Iron and Steel Works jI 

(c) Has the attention of Government been drawn to the followinO' 
clause of agreement between Messrs. E. D. Sassoon and Co., millowners ~ 
Bombay, and consumers of their produce: 

"That recruitment of staff will be restricted to Indians except for 
special reasons"? 

(d) Will Government be pleased to state if the Tata Iron and Steel Co. 
eeeking further protection are prepared to give a similar guarantee to 
Government? 

The Honourable Sir George Rainy: (a) I am not aware of any steps 
that Government can take in the matter. It is no doubt understood by 
the Company that the continuance of protection to the steel industry 
after the expiry of the statutory period of seven years depends on wh~
ther genuine efforts have been made by them to secure a reduction of 
.cost to the extent which the Tariff Board considered feasible. 

(b) No enquiry relating to steel is at present being made by the Tariff 
Board, nor is any such enquiry to be made lD the immediate future. I 
would, however, draw the Honourable Member's attention to paragraphs 
20-24 of the Tariff Board's recent report on Additional protection for 
Galvanized Sheets, which was published on the 30th December 1930, and 
a copy of which has been supplied to the Honourable Member. 

(c) The Government of India have no information apart from what 
has a.ppeared in the newspapers. 

(d) I think it has always been the policy of the Tata Iron and Steel 
Company to employ Indians to the greatest extent possible. 

lIr. B. Das: In view of the fact that the average cost of production of 
Tata steel has gone down in the year 1929-30 to much less than what was 
calculated by the 'l'arriff Board in its Report of 1926, may I ask whether 
it justifies the Tatas receiving any further. protection? I refer the Hon-
ourable Member to the latest Report of the Tariff Board, page 14, where 
a table has been given from which it will be noticed that there has every-
where been a more substantial reduction than was anticipated in 1926 by 
the expert Tariff Board. 

The Honourable Sir George Rainy: If the Honourable Member is refer· 
rinO' to the Tariff Board's Report on galvanised sheets, I think that it will 
he °more convenient to deal with the matter in the debate to-morrow on 
my Resolution which stands on the paper. It is rather a large subject to 
reply to on a supplementary question. 

FINANCIAL INQUIRY BY SIB ARTHUR SALTER. 

70. *lIr. B. DaB: (a) Will Government be. please~ to state if it is tf1:le 
that a representative of the League of NatlOns-Sll' Arthur Salter-'-~Ill 
shortly visit India to inquire into the finances of the Govarnment of IndIa? 

(b) Did the Government of India ask the League of Nations for the 
visit of that officer or is it an independent inquiry to be held under the 
auspices of the League of Nations? .. 
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(0) What will be the total expenses incurred for the visit of this gentle-
man and how much of the same will be borne by India? 

(d) Will Government be pleased to state the terms of reference of the 
expert inquiry by this gentleman that have been made by the Government 
of India or the League of Nations? 

(e) Will Government be pleased to lay on the table all correspondence 
on the deputation of Sir Arthur Salter to India between the Government 
of India and the League of Nations? 

(j) To what extent are the Secretary of State for India and the British 
Government parties to this inquiry by Sir Arthur Salter? 

(g) Is it a fact that the gentleman happens to be an expert on currency? 
Will Sir Arthur Salter also inquire into the fixity of ratio of exchange? 

The Honourable Sir George Rainy: (a) to (d) and (f). The attention 
of the Honourable Member is invited to the Press communique issued by 
the Government of India on the 30th December, 1930, a copy of which 
bas been placed in the Library. 

(e) No correspondence took place between the Government of India 
and the League of Nations. The Government of India requested the 
Secretary of State for India to make the enquiry mentioned in the Press 
communique from the League of Nations, and a copy of the correspond-
ence between the Secretary of State and the Secretary General of the 
League of Nations is laid on the table. 

(g) Sir Arthur Salter no doubt includes knowledge of (;Orrency matters 
in his qualifications, but he will make no eilquiry of the kind mentioned 
by the Honourable Member. 

(Jopy of letter, dated the 21st November, 1930, from the. Secretary of State for 
India, to the Secretary Gen~ral, League of NatIOns, Geneva. 

The Government of India have for some time been studying plans for the creation 
of Bome organisation for· the study of economic questions, including both the continuous 
interpretation of current developments and the consideration of plans designe:l.. to 
achieve particular purposes. In this connection they have given attention to ;>rgamsa-
tions which have re('.entIy beea established in other countries and particularly to the 
work which has been done by the League of Nations. The Government of IndIa are 
of opinion that the special experience acquired by Sir Arthur Salter' as Director of 
the Economic and Finance Sections of the League might be most valuable to t~em 
and are anxious to have an opportunity for consulting him. I am therefore to enquire 
whether it would be possible for the League to assist them in this matter by arranging 
for Sir Arthur Salter to pay a short visit to India this winter. 

{}opy· 0/ letter No. 10.'1/24177/2#177, datetJ the 27th November, 1930, from the 
Secretary Genual, League of Nations, to the Secretary 0/ State JOT India. 

I have the honour to acknowledge the receipt of YOUl1 letter of November :?1st in 
which you ask me whether it would be possible for the Director of the Econ'omic :md 
Financial Section to pay a short visit to India this winter in order to advise the 
Government of India in regard particularly to the work which has been done by the 
League of Nations in organising the study of economic questions. . 

In. reply, I am glad to be able .tf! inform you tha~ it will be pollBible to a.rrange 
for SIr Arthur Salter to pay the VISIt suggested, leavmg for Indn. towards the end 
of De('~~be~. I am .I;sk!ng him to take this opportunity of discussing the development 
of IndIa s collaboratIOn 11l the work of the Technical Organisations of the League. 

I am communicating your letter and the present reply to the Council of fhe I.eagne 
<If Nations for its information. . 
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,Copy of letter No. E. ,£ 0.-.9158/30, dated the J,th December, 1930, trom Mr. M. O. 
Seeton, to th __ Secrttary General, League ot Nations. 

I am directed by the Secretary of State for India W acknowledge the receipt of 
~'(lur letter dated the Z7th November, 10A/24177/24177, in which you intimate that 
it will be possible to arrange for Sir Arthur Salter to visit India. this winter in con-
nection. with t~e work done by the League of Nations in organising the study of 
·economlc questIOns . 

. Mr. Be?n d~sires me to convey to you an expression of his appreciation of your 
'aSSIstance In thIS matter. 

lIr. B. Das:' Are Government aware that, before the Government 
of India decided to issue their Press communique, various statements had 
appeared in the London Press and also in the Journal of the League of 
Nations about Sir Arthur Salter's mission to India? 

The Honourable Sir George Rainy: I am aware that unfounded 
rumours did appear in the Press. 

Mr. B. Das: May I knpw what were the reasons why the Government 
,of India delayed issue of their communique so late, while the 
Morning Post, the London Times and other papers had already come out 
with different versions {Tom what has been given afterwards in the Gov-
ernent of India communique? 

The Honourable Sir George Rainy: The main reason why the com-
munique could not be issued earlier was t,hat it was very difficult to issue 
one until the Government had the actual correspondence before them, 
which had pa'8sed between the Secretary of Stat,e and the League of 
Nations. 

Dr. Ziauddin Ahmad: Will the exchange ratio also be one of the sub-
jects of enquiry by him? 

The Honourable Sir George Rainy: No, Sir, certainly not. 

REPORT OF THE CENTRAL BA-lqKING INQUIRY COMMITTEE. 

71. .JIr. B. Das: (a) Will Government be pleased to state when they 
expect to publish the report of the Central Banking Inquiry Committee? 

(b) Do they expect to introduce legislation in the current session of: the 
Assembly regarding the establishment of a State Reserve Bank? 

The Honourable Sir George Schuster: (a) I hope that the Report of 
the Committee will be completed by the end of April, but I cannot at 
.present give any definite indication as to the date of its publication. 

(b) No. 
1Ir. B. Das: Is it a fact that eertain ex.perts have come from abroad 

to give advice to the Banking Enquiry Committee? 
The Honourable Sir George Schuster: The Honourable Member. I 

think, is quite aware of all the details co~cerning the plan ~~r this en.-q~, 
which have: been frequently announced In the Press and atiscussed III thIS 
Rouse. There are now six foreign' experts in the country, who at ~he 
pre.sent moment are in actual consultation with the Central Banking 
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Enquiry Committee, and it is hoped that the experience and advice of 
those foreign experts will be of· value to the Central Banking Enquiry 
Committee in making their final report. 

Mr. B. Das: Will these foreign experts function in the same way as 
the Central Committee did in reference to the Simon Commission, or will 
they render the necessary advice to the Central Banking Enquiry Com-
mittee and help them to arrive at a common agreement? 

The Honourable Sir George Schuster: The intention and the desire is 
that the foreign experts should work in close co-operation with the Central 
Banking Enquiry Committee and that there should be a common and 
agreed report. The exact procedure for recording the foreign experts' 
views is actually now under discussion. There is no disagreement between 
the Central Banking Enquiry Committee and the foreign experts, or 
between the Central Banking Enquiry Committee and myself as represent-
ing the Government of India, on that subject. I cannot inform the Hon-
ourable Member exactly what form the record of the views of the foreign 
experts will take. It i~ simply a question of·practical convenience. One 
of the foreign experts actually has to leave India on the 5th February, an.d 
it may be necessary to obtain some written record, so as to incorporate his 
particular ideas, before he goes. But the general intention is that the 
foreign experts, as I have said, should work in close co-operation with the 
Central Banking Enquiry Committee, and I have every hope that there 
will be no difference of opinion between the two bodies. 

Mr. Arthur Moore: May I ask the Honourable Member whether, in 
view of the expressions of opinion at tbe Round Table Conference that the 
establishment of a Central Reserve Bank was a condition precedent to 
any constitutional advance, he is in a position to tell this House appro~
mately when the Government of India would be able to introduce legisla-
tion on that subject? 

The Honourable Sir George Schuster: I cannot give the Honourable 
Memb.er any exact answer to that question. The inauguration of a Cen-
tral Bank for India is in my opinion one of the most important steps now 
before the country. It is not merely a question of legislation. There are 
practical issues involved also. It would, for example, be useless to 
attempt to set up a Central Bank unless that Bank had adequate reserves 
to maintain its pos.i.tion and the provision of adequate reserves is 8 practi-
cal measure which requires a good deal of careful thought and a great 
deal of practical action. I can only say this-that, as far as I am con-
cerned, as representing the Government of India, I think that we should 
immediatelv turn our attention to the establishment of a Central Bank. 
I hope thai in the course of the discussions which will now take place for 
working out practical means for the introduction of a new constitution for 
India, the measures for establishing a Reserve Bank will take an import-
ant and early place, and the Government will do all in their power to 
assist the early formation of a Central Bank for India. 

MaulVii Jlubammad Yakub: Will the Honourable Member tell the House 
why the foreign e~erts were invited; by whom they were invited, and who 
bears their expenses? 
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The Honourable Sir George Schuster: The plan for the Central Bank-
ing Committee has, I am sure my Honourable friend will agree, been 
fully discussed at aU stages by this· Assembly. It was always made clear 
that foreign experts wouldue associated with the Central Committee in 
making their final recommendation. I gave this Assembly full information 
of the whole plan at all its stages. Before any steps were taken, I con-
sulted leaders of various parties in this Assembly, or the representatives of 
various parties nomina.ted by their leaders, and I also had meetings with 
representatives of the Council of State. Everything that has been done 
has been done, I think, with full agreement from all parties in this House. 
'fhe cost of the foreign ex.perts will be part of the cost of the Central 
Banking Inquiry for which estimates have already been before this House 
and for which money has been provided in the current Budget. The cost 
of having these foreign experts out will not be great because in practica.lly 
all cases these gentlemen, although they are very bURy and important 
people, have agreed to come free of all cost except their own expenses. 

INDIANISATION OF THE STAFF OF THE IMPERIAL BANK OF INDIA. 

72. *JIr. B. Das: (a) Will Government be pleased to state .whether 
they have extended the period of their agreement with the Impenal Bank 
of India, Ltd., and if so, for what period? 

(b) In view of this extension of ~eement .with the Imper~al Bank, 
will Government be pleased to state If they mtend to exerCise closer 
control on the Indianisation of the staff of the Imperial Bank? 

. (0) With reference to the speech of the Hon 'ble Sir George Schuster 
on the policy of Indianisation and control of Government over the Bank 
on the 21st January, 1930, will Government be pleased to state the steps 
they have taken since that statement was made to ensure adeqll;ate 
Indianisation and better control of the Imperial Bank? 

The Honourable Sir George Schuster: (a) Under clause 16 of the agree-
ment with the Imperial Bank, the agreement may be determined after 10 
years from the 27th January, 1921, by twelve months' notice in writing 
by either party. As Government have neither given nor ·received such 
notice the agreement continues in force. 

(b) and (,0). In the debate referred to by the Honourable Member, I 
stated that, in the opinion of the Government, tIie Imperial Bank was 
advancing in the direction of the Indianisation of its staff and that the 
measures that have been already adopted were proving effective in attaining 
the object which the Honourable Member had in view at that time. As 
to the measures taken, I forwarded the report of the debate to the Manag-
ing Governors and have discussed the matter with them since. I am 
satisfied that they fully appreciate public opinion on this point and are 
doing their best to give effect to it. 

STATUS OF INDIANS IN THE DOMINIONS. 

73. *~. B. Das: (a) Will Government be pleased to state if The 
Indian Delegation at the Imperial Conference in London raised the question 
o~. enfranchise~e~t of Indi~n residents in (i) Australia, (ii) South Africa, 
(m) Canada (BrItIsh ColumbIa)? . 
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(b) What is the present position of Indians in each of these countries 
and at what stage of negotiation are the Government of India at present 
regarding equal st-atus in these Dominions? . ' 

(e) Will Government be pleased to lay on the table all relevant correa 
spondence with Australia on the subject since the Rt. Hon 'ble Mr. Sastri 
raised that question in 1921 at that year's Imperial Conference? 

The Honourable Khan Bahadur Klan Sir I'azl-i-Husain: (a) This 
was not one of the subjects discussed at the last Imperial Conference. 

(b) The position is as follows. In Australia, so far as the Common-
wealth franchise is concerned, the disability under which natives of Illdia 
suffered was removed by legislation in 1925. As regards State franchise, 
Indians are not disqualified on racial grounds in the States of New South 
Wales, Victoria, South Australia and Tasmania. It is only in Western 
Australia and Queensland that they cannot be enrolled as electors. In 
Canada, Indian residents do not suffer from any disability in eight out of 
the nine provinces which comprise the Dominion. It is only in British 
Columbia that Indian residents, in common wiith Chinese and Japanese, 
are debarred from having their names registered on any list of "Voters. This 
disability in respect of the provin0ial franchise has also the effect of depriv-
ing them of the Federal franl.lhise. 

In South Africa, under section 36 of the Union of South Africa Act, 
1910, only those persons are entitled t-o vote for the eleetio~ of Members 
-of the House of Assembly who possess such qualifications as existed for 
parliamentary voters in the several colonies at the establishment of the 
Union. This provision applies to Indians also. Under the law of the 
Cape Province, no distinction is made as regards race or colour. In the 
other provinces the franchise is confined to Europeans, except that in 
Natal there is a small number of native and Indian voters who were en-
rolled prior to the passing of Natal Act, 8 of 1896, which had the effect of 
limiting the franchise in that province to Europeans. 

No negotiations are in progress in regard to South Africa. As rega.rds 
Canada and Australia, the question was discussed informally with the 
Prime Ministers of these Dominions recently in London. 

(c) The Government of India have had no direct correspondence on 
the subject wth the authoritlies in Australia. 

Sir Hui Singh Gaur: Did the Indian Government instruct their repre-
sentative at the Imperial Conference to raise this question at that Confer-
ence and, if so, with what effect? 

The Honourable Khan Bahadur )[ian Sir J'all-i-Husain: There were 
no instructions given on the subject. 

Sir Hili Singh Gour: Do I understand that when the Government of 
India send up a representative to the Imperial Conference, he is not given 
any instructions upon the outstanding questions that call for the decision 
of the Government of India and in which the people of India are 
interested? 
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he Honourable JDumBahadur llian Sir 1'&Il-i-lIusatn: I hav~ no doubt the Government of India realise fully the importance of t~e subjects . which we Indians are all keenlv interested, but the formatIOn of the ~enda is not always in the hands of any particular country, invited to the 
Conference. 

Mr. B.Das: Have the Government realised the very difficult situation in South Africa and has the Honourable Member received n coP.y o! the Resolutions of the Indian Congress that was held very recently 10 South Africa and are the Government alive to the situation for which Mr. C. F. Andrews has recently visited South Africa? 
The Honourable Khan Bahadur Klan Sir I'ul-i-Husatn: Yes. 
Kr. B. Das: Is the situation hopeful in the opinion of the Honourable Member? 

The Honourable· Khan Bahadur IliaD Sir I'ul-i-Husatn: It is extremely difficult to say, Sir. (Laughter.) 

TREATMENT OF LEPROSY. 

74. *)[r. B. Das: (a) Will Government be pleased to state the progre;;s regarding the treatment and cure of leprosy, recently made by Dr. Muir attached to the Tropical School of Medicine, Calcutta? 
(b) What is the total contribution towards this investigation from the Indian Medical Research Fund per annum since Dr. Muir took up the rE:'search work1 
(c) Does the League of Nations contribute in money or otherwise towards investigation of a permanent cure for leprosy? 
The Honourable Khan Bahadur JIian Sir l'azl-i-HusaiD: (a) The progress which has recently been made by Dr. Muir in the treatment of leprosy con-sists in: 

(1) the discovery of improved methods of testing a patient's resist-ance to leprosy, by special blood tests; 
(2) the discovery that patients who suffer from both leprosy and pyorrhrea can be treated for leprosy wit~ greater success when the pyorrhrea has been: cured; 
(3) the discovery that the special drugs which are used for the cure of leprosy are more effective when they are injected into the diseased parts of the skin. 

(b) The annual contributions by the Indian Research Fund Association towards Dr. Muir's rE:search work on leprosy have varied from year to year, but the total contributions made by that body during the years 1920-:J1 to 1929-30 amounted to Rs. 1,'(1,989. 
(c) The League of Nations has recently established an International ~ommission for the purpose of promoting and co-ordinating the work of mvestigation into . leprosy . 

Mr. B. Das: May I know if Dr. Muir was d~puted by the British Leprosy Association or by the League of Nations? 
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The Honourable Khan Bahadur Mian Sir J'azl-i-Husain: I have not 
quite followed the Honourable Member. 

Mr. B. Daa: Under what body does Dr. Muir work at present in India? 
Was he not deputed by the British Leprosy Association to India? 

The Honourable Khan Bahadur Kian Sir I'ul-i-Husain: I am afraid 
I must ask for notice of that question. 

ERADICATION OF LEPROSY FROM INDIA. 

75. *Mr. B. Daa: (a) Is it a fact that the method of treatment of 
leprosy by outdoor clinics, as has been introduced by Dr. Muir In variouil 
provinces, has introduced a very cheap and popular system of treatment of 
ieprosy? 

(bj Do the Government of India make any contribution towards 
stamping out leprosy by this process of outdoor clinics to various pro-
vinces from the Indian Medical Research Fund? 

(c) What are the total numbers of lepers in India at present? 
(d) What steps do the Government of India propose to take for the 

eradication and control of leprosy in India? 

The Honourable Khan Bahadur Mian Sir l'azI-i-Husain:- (a) The system 
of treatment introduced by Sir Leonard Rogers and Dr. Muir is cheap, 
effective and popular, and is being widely adopted. 

(b) The answer is in the negative. The administration of the funds 
of the Research Fund Association is vested in the Governing Body and is 
not controlled bv the Government of India. The funds of the Associa-
tion are devoted'to the investigation of disease. The practical application 
of the results of the research work it finances in such ways as the estab-
lis4ment of out-door clinics is a matter for Provincial Gov~rnments. 

(c) No precise information is available as to the number of lepers in 
India. Only 1,02,513 persons were returned as lepers at the Census of 
1921, but in the opinion of medical experts, the true figure at present is 
about 7,00,000. 

(d) The eradication and control of leprosy are primarily the concern 
of Local Governments, but much is already being done by the Indian 
Research Fund Association, to which the Government of India make a 
large annual grant, to throw further light on the causes of this disease, 
in co-operation with the British Empire Leprosy Relief Association and 
the Mission to Lepers. For an account of the work which is being done 
I would refer the Honourable Member to the annual reports of the Asso-
ciation. 

The Revd. J. C. Chatterjee: With reference to the answer given to 
part (d) of the last question, will the Honourable Member kindly tell me 
if there is any enactment to prevent the entry of lepers into an inhabited 
town and their mixing with the rest of the population? 

The Honourable Khan Bahadur Kian Sir l'ul-i-HusaiD: Not that I am 
aware of. 

The Revd. J. C. Chatterjee: Will Government be prepared to undertake 
some method of registration of lepers in order to segregate them and to 
prevent the spread of this disease in the count.ry? 
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The Honourable ][han Bahadur ](ian Sir l'azl-i-HU8&in: The matter 
is one, so far as I can se~, of a peculiarly provincial nature and in the 
domain of local self-government. I shall invite the attention of Local 
Governments to the Honourable Member's question and my reply thereto. 

IIr.B. Baa: Is it· not a fact that the latest medical research shows 
that l~prosy in the fi~st stage,' that is, for a period of seven years, and in 
the thIrd stage, that IS, a perIOd of seven years aft.er the first stage, is not 
,dangerous, so that lepers in those two stages are not infectious and need 
not be segregated? 

The Honourable Xhan Bahadur JIian Sir I'azl-i-Husain: I shall be 
very glad to give an answer to that question after I have consulted my 
iexperts. 

, ,Mr. S. G. Jog: Are separate arrangements in railway compartments 
provided for the travel of lepers? 

)(r. B. Das: Why? They are our brothers. 

)(r. A. A. L. Parsons: No, Sir. At present there are no separate 
arrangements. 

THE DRUGS INQUIRY COMMITTEE. 

76. *JIr. B. Das: (a) Will Government be, plaased to state th~ reasqllS 
that led thelP to appoint a Drugs Inquiry Committee? 

(b) Were they advised to have such an inquiry by the League of 
Nations'! 

(c) What is the personnel of this committee? 
(d) In what 'way do indigenous systems of treatment, namely, Kaviraji 

nnd Unani find representation in that Committee? 
(e) Is it the purpose of the Committee to inquire into the properties and 

ingredients of indigenous Indian medicines? . 
(f) 1£ the reply to part (e) be in the affirmative, will Government be 

pleased to state which of the gentlemen of the Drugs Inquiry Committee 
have experience of indigenous medicines and their curative properties? 

The Honourable Khan Babadur lIian Sir I'azl-i-Husain: (a), (c) and (e). 
The Honourable Member's attention is invited to the Government of India, 
Department of Education, Health and Lands Resolution No. 1637, dated 
the 11th August, 1930, which was published in part I of the Gazette of 
India, dated the 16th August, 1930. A copy of this Resolution has been 
placed in the Library of the House. 

(b) No. 
(d) The Committee is not enquiring into indigenous system of treat-

ment. 
(f) The personnel of the Committee includes Lieutenant-Colonel 

Chopra and Fa.ther Caius, both of whom have been conducting extensive 
researches into the properties of indigenous drugs for several years past. 
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NUMBERS OF MEMBERS OF VARIOUS COMMUNITIES IN THE INDIAN STOBES 
DEPABTMENT, KARACHI. 

77. *Dr. Zi&uddin .Ahm&d (on behalf of Seth 'Haji Abdoola Haroon): (a) 
Will Government be pleased to state the total number of officers of all 
grades and clerks working at the Inspection Section and Purchase Section 
of the Karachi Indian Stores Department? 

(b) How many of them are Hindus, how many Muslims and how many 
IJf other communities? 

1Ir. J. A. Shillidy: (a) and (b). A statement is laid on the table giving 
III detail the information asked for b~' the Honourable Member. 

Karachi Purchase Circle. 

Hindus. Muslims. 
Other. [ 

communl-' Total. 
tieR. 1_--,-__ 

Officers 2 2 

Clerks 17 3 1 21 

Karachi Inspection Circle. 

: \ 2 I 

13 5 3 21 

Officers 

Clerk$ 

NAMES OF MERCHANTS OF KARACHI ON THE LIST OF THE INDIAN STORES 
DEPARTMENT. 

78. *Dr. Zi&uddin Ahm&d (on behalf of Seth Haji Abdoola Haroon): (a) 
Will Government be pleased to state the names of merchants of Karachi 
who were on the list of the Indian Stores Department before Mr. Thadhani 
was transferred to Karachi, and the names of the merchants on the list in 
June, 1930? 

(b) What were the reasons for deduction and additions between the two 
lists as per part (a) above? 

(0) Is it a fact that the names of some merchants in Karachi who 
hold large stocks have been removed from the list, and if so, why? 

(d) Is it a fact that some of these large stockists made repeated appli-
cations for the inclusion of their names on the list but without success? 
If 'yes', who were they, and on what grounds were their applications. 
rejected? 

(e) Are all the inquiries sent to every person on the list? 
(j) Is it a fact that some petty dealers who hold very little or no stock 

are on the list? 
1Ir. J. 4. ShilIidy: (a), (b), (0) and (d). Government regret their in-

ability to publish the names of firms on the list of approved contractors 
to the Indian Stores Department, or to discuss on the floor of the House 
the merits and demerits of individual firms whose names have been 
removed horp. the list in the past. I should like to mention, however, f?f 
the Honourable Member's information that the total number of firms m 



karachi 0';1 the approved list in March, 1926, before Mr. Thadhani's posting 
to KarachI was 41, and the number on the same list in June, 1930, was 91. 
I should also like to mention that all work connected with the registra-
tion of firms on the approved list is centra.lized in the Chief Controller's 
~wn office, and that Mr. Thlldhani has no authority either to add to the 
hst 01' to remove names from that list. 

(e) No. Enquiries valued over Rs. 5,000 are advertised except when 
demands are urgent or when they relate to proprietary articles; enquiries 
valued between Rs. 5()() and Rs. 5,000 are sent to all the firms registered 
for that particular class of material; enquiries valued under Rs. 500 are 
sent to a limited number of a.pproved firms. 

(f) The reply is in the negative. 

Dr. Ziauddin Ahmad: Are the reaRons for not publishing the names of 
a private or of a. public nature? 

1Ir. 1. A. ShUlidy: I did not quite understand the question. 
Dr. Ziauddin Ahmad: The Honourable Member said that he did not 

think it desira.ble to give the names of the firms. I ask whether the 
reasons for not giving the names are of a private or of a public nature. 

1Ir. 1. A. Shillidy: I think it would be contrary to the public interest 
to give names or publish or discuss here on the floor of the House the 
merits or demerits of individual firms whose names are J'emoved from the 
list. 

NEED OF LAVATORIES ON THE DARJEELING HIMALAYAN RAILWAY TRAINs. 
79. *1Ir. Gaya Prasad Singh: Is it a fact that there are no lavatories 

provided in carriages of the Darjeeling-Himalayan Railway trains, and that 
the trains take 4 or 5 hours in their journey between Siliguri and Darjeeling? 
Wily latrines are not provided? Do Government propose to take necessary 
shTS to have this source of inconvenience removed? 

1Ir. A. A. L. Parsons: My infonnation is that, out of 110 carriages, 
14 are supplied with lavatories. The passenger trains take between four 
and five hours to complete the journey from Siliguri and Darjeeling. This 
distance is only about 50 miles, and I presume it is for this reason and 
because the trains stop about every 12 miles that more lavatories are not 
provided. I will, however, send a copy of the Honourable Member's 
question and of this reply to the Managing Agents of the Company. 

THE NEW INDIA. STERLING LOAN. 
SO. *lIr. Gaya Prasad Singh: (a) Will Government kindly state 

whether the Secretary of State for India consulted the Government of India, 
regarding the floatation of the new sterling loan in London in October, 1930. 
its need, and the terms on which it was to be floated; and whether the 
Execubive Council was given an opportunity of discussing this matter and 
fcrmaJly recording their opinion? 

(b) Why was this loan floated; and how has it been utilized? 
The Honourable Sir George Schuster: (a) I would refer the Honourable 

Member to the reply given to Dr. Ziauddin Ahmad's question on the same 
subject on 26th January, 1931. -

(b) The loan was floated in order to provide funds for disbursements in 
London. It has been utilised for repayment of £6 million India Bills due 
in December, 1930, for capital expenditure on railways and for general pur-
POSM. 

o 
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THE ROYAL Mn.rrARY COLLEGE, DEBRA DUN. 

81. *lIr. Gaya Prasad Singh: (a) Is it a fact that the post of Com-
mandant in the Royal Military College, Dehra Dun, has been abolished? 
1.£ so, since when; and why? 

(b) Is it a fact that riding and shooting are not taught in that College? 
How many horses and rifles are kept there; and is cadet's efficiency in 
riding and shooting embodied in his certificate given every session? 

~ Vlhat is the amount of approximate monthly expenditure on this account? ': 
(c) Is it a fact that cadets of the Royal Military College, Dehra Dun, 

have to appear at the Diploma examinations at which the total number of 
exuminee8- hardly exceeds fifty? Why are they not allowed to appear at 
the public examinations, as the Senior Cambridge, or the school examina-
tions instead? 

(d) Is it a fact that only two students of the Military CoUege,out of 
twelve, have been selected at the Armv examination held ill DBlhi last 
June, for admission into Sandhurst, W~olwich and Croydon? 

(e) Will Government kindly state the total number of applications re-
reived for admission, the number admitted, and the number rejected, dur-
ing the last two years separately? How many of those admitted come 
fr">in the Indian States? 

JIr. G. K. Young: (a) The post was abolished in March, 1930. Ex-
perience of the working of t·he College during its first few years showed 
that a Commandant was no longer necessary in addition to a Principal. 

(b) Riding is not taught in the College and no horses are kept. Senior 
eadets practise shooting on miniature ranges. 10 short rifles are provided 
and each cadet is allowed. about 50 rounds of ammunition per year. The 
cost is about Rs. 12 a month. No remarks on a cadet's efficiencv in 
shooting are made in his terminal reports. .. 

(c) The Diploma exists for the benefit of those boys who fail to enttr 
the Anny. It fits in with the curriculum of the College, and has been 
accepted generally by leading Universities of India as equivalent to the 
Matriculation or School Leaving Certificate examination. There is nothing 
to prevent students of the College from appearing for matriculation or at 
similar public examinations, but the curriculum is not designed for these. 

Cd) Yes. 
(e) 26 applications for admission to the College were received in 1929, 

and 32 in 1930. 21 boys, including 6 from Indian States, were admitted 
in 1929, and 23, of whom 9 were from Indian States, in 1930. 

Dr. Ziauddin AJunad: The syllabus and the courses of studies in thi~ 
CoUege do not include any military subjects. May I ask why do Govem~ 
ment call it a military college? Secondly why should it not be transferred 
from the Military Department to the Education Department? 

JIr. G. K. Young: I am afraid I can hardly deal with a q~estion of 
policy of that magnitude i~. answer to a. supple~entary questlOn. The 
reason. why it is called B mIlItary college IS that It prepares students for 
entry into the Anny. 

'l'IMlLev4. 1. C. Chatteriee: Who conducts the Diploma examination 
in the Royal -Military Co~lege? 
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.. Mr. G. :M. YOung: I am afraid I cannot say offhand what authority 
conducts the examination. 

Dr. Ziauddin Ahmad: What is the percentage of students who went to 
Sandhurst from this Military Co]1ege? . 

IIt.G. :M. Young: There is no fixed percentage; it depends upon how 
many are successful at the entrance examination ... 

Dr. Ziauddin Ahmad: How many are successful at the entrance exami-
nation? 

Xr. G. 11/[. Young: I must a:,;k for notice of that question. 

DEFACEMENT OF SPURIOUS COINS COLLECTED BY BOOKING CLERKS. 

82. *lI/[r. Gaya Prasad Singh: (a) Are Government aware that when 
I'e'nittances nre sent by Booking Clerk'O at stations on the Bombay, Baroda 
and Central India Railway, the authorities concerned of that Railway Com-
pnny cut the-rupees which they regard 8S suspicious or not genuine, and re-
t am them to the stations concerned, with the result that the Booking 
C:-=rks have to make good the loss out of their pay every month? . 

(b) Under what law or rule is the Railway Company authorized t;o cut, 
or otherwise deface silver coins; and who is the railway authority which 
d8cic1es whether a particular coin is genuine or not? 

(c) Are Government aware that this practice operates as a hardship upon 
the Booking Clerks; and is it a fact that such practice does not obtain on 
many other railways? 

(d) Do Government propose to enquire whether it is possible to introduce 
l;m:y other. method, which while safeguarding the financial interests of the 
Raihvay Company, may not operate as a hardship upon the railway statl 
toncemcd? 

Mr. A. A. L. Pa.rsons: I am obtaining the information required and will 
let the Honourable Member have it in due course. 

PoLITICAL ACTIVITY BY ANGLO-INDIAN AND EUROPEAN RAILWAY SERVANTS. 

83. *Kr. Gaya Prasad Singh: (a) Is it a fact that the rules of the 
Ill'wly-started Anglo-Indian and European Railway Labour Union of India 
i)lrtud.e the provision of a "political fund", which is; to be applied, among 
other things, "towards the holding of political meetings of any kind, or the 
distrihution of any literature, or political document of any kind" l' 

(b) Do Government propose to enquire into this, and to state whether 
emp10yees on State Railways can be permitted to crea.te such a fund, or take 
ratt in a.ny political activity? 

1Ir. A.A.. L. ParsoUS: (a) Yes. 

(b) State Railway employes are subject to the Government Servsnts· 
Oonduct Rules. Government do not propose to enquire specially into th~e 
case, but the revision of the rules is under consideration. 
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RA.CIAL DISCRIMINATION IN WAITING ROOMS ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

84. .JIr. Gaya Prasad Singh: Are Government aware that at Bhopal 
station (Great Indian Peninsula Railway) there are separate waiting rooms 
for "First and Second class European gentlemen", "First and Second cla'>s 
Indian gentlemen", "First imd Second class European ladies", and "First 
and Second class Ladies" (the latter presumably meaning Indian ladies), 
with better type of bathroom and furniture in those intended for the 
Europeans? Do the Europeans pay more than the Indians; if not, why this 
rarial discrimination, and do Government propose to take necessary steps 
to do away with it at an early date? 

Mr. A. A. L. Parsons: I have asked the Agent of the Great Indian 
Peninsula Railway for a report, and will communicate with the Honourable 
Member as soon as it is received. 

METHODS EMPLOYED IN THE COLLEOTION OF LAND REVENUE IN THE BORSAD 
AND BARDOLI TALUKAS. 

85. ·Mr. Gaya Prasad Singh: Has there been any correspondence 
between the Government of India. and the Bombay Government, 
regarding the agricultural situation in Borsad and Bardoli Talukas, 
and the methods employed in the collection of land revenue"l 
1.f so, have the Bombay . Government pointed out that among 
the methods employed is, "giving a man 50 stripes", or "kicking 
off of cooking utensils when the aged mother of ex-President of the 
Assembly was c(loking in her kitchen" as instances mentioned in the letter 
ot the Indian Merchants' Chamber, Bombay, to the Bombay Govern-
ment? Under what law have such steps been taken for the realization of 
revenue? 

The Honourable Sir .Tames Orerar: The Government of India are aware 
of the procedure laid down by the Government of Bombay for the recovery 
Of land revenue in areas in which its payment is being refused. I need. 
hardly say that the procedure does not include the methods which the 
Honoura.ble Member mentions. In regard to the allegations contained in 
the letter of the Indian Merchants' Chamber to the Government of 
Bombay, dated the 14th of November, 1930, I invite the attention of the 
Honourable Member to the reply of the Bombay Government, dated the 
27th of ~o~ember, 193.0, which has appeared in the Press. As regards 
the two IDCldents mentIOned, the Government of India have been informed 
that the local officers are not a.ware of any case to justify the first allegation. 
As regards the second allegatIOn, the only foundation for it appears to be 
the fact that, in order to recover a fine of Rs. 150 from Mr. Kashibai J. 
Patel, who .had been convicted of offences under Ordinances V and VI, 
some utensI~s were attached at his house, but there is no truth in the 
s~ory that, In the course of the attachment, any cooking utensils were 
klCked or knocked over when Mr. Patel's mother was cooking. 

Mr. Gaya Prasad Singh: May I ~k what methods were employed by 
!he Bombay. Government to find out the truth of the allegations mentioned 
m my questIon? 

The HODourabl~ Sir .Tames Crerar: I think if the Honourable Member 
wants furth~ det8.1ls, I must refer him to the letter of the Bomba Gov-
et?-"Dment whICh deals very comprehensively with a whOle series of ~llega-Ions. . 
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CLASSIFICATION FOR THE CENSUS OF BUDDHISTS, ETC., AS NON-HINDUS. 

86. *J[r. Gaya Prasad Singh: (a) Is it a fact that the Commis-
sioner of Census in India has issued orders in compliance with which 
provincial officers have issued supplementary instructions to their subordi-
nates to the effect that Buddhists, J aIDs, Sikhs, Arya Samajists, Brahmos 
and others should not be entered as Hindus, even if they so desire? Will 
Government kindly lay on the table the orders issued by the Commissioner 
of Census, and the instructiune issued to the supervisors, and other 
subordinates in this connection? 

(b) Wherein do these orders and instructions differ from those issued 
on occasions of previous census; and have these been issued on the present 
occasion to lessen the numerieal strength of the Hindus for political 
purposes? 

The Honourable Sir James Crerar: (a) Instructions, as on previ01,ls 
occasions, were issued that the answer which each person gives about his' 
religion must be accepted and entered by enumerators in column 4 of the 
general,Sbhedule, but that Buddhists, Ja.ins, Sikhs, Arya Samajists and 
Brahmos should not be entered as "Hindu" in this Schedule, with a view 
to secure more accurate figures of the sub-totals of these sects. Table 
XXI (Religion) makes Aryas and BI:ahmos sub-heads of a general head 
"Hindu" and there was therefore no question of their exclusion from the 
Hindu total. As, however, some apprehension was felt. these instructions 
have been since revised so as to ensure that Brahmos, Aryas, Buddhists 
and Jains, if they desire, may add the term "Hindu" to the description 
of their religion given in column 4 of the general Schedule. The general 
instructions are contained in the Home Department Resolution and Noti-
fication Nos. F.-45/7/30-I'ublic and F.-45/2/29 of the 7th June, 1930, and 
31st July, 1930, respectively, and the Imperial code of census procedure. 
A copy of the supplementary instructions issued on the subject has been 
placed in the Library. 

(b) The answer to the first part is contained in the answer given io 
part (a). 

The answer to the second part is in the negative. 
Sir Hart Singh Gour: Is the Honourable Member aware that the Census 

Commissioner has issued instructions to the effect that, in the case of 
Sikhs and J ains, they wo.uld be treated as Hindus if they desired that they 
should be classed as Hmdus, but that in that case they would not be 
classed under the heads, Sikhs and Jains, the two categories of Hindus 
and Sikhs and J ains being mutually exclusive? May I ask the Honour-
able Member whether it is not advisable that, in the case of Sikhs and 
J~i~s who wish to have t~e total of their own community and are still 
wIlling to be classed as Hmdus, they should be classed both as Hindus 
and under tbe sub-head of Sikhs and Jains? 
. Th~ Honourab~e Sir James Crerar: The general principle of the instruc-

tIOns IS, as I pomted out, that any answer given by any person on the 
question of his religion must be acc~pted by the enumerator and recorded. 

Sir Bart ~ingh ~ur: That is not the question I put. The question 
I put was shghtly different. The question is, if a Sikh goes to the 
enumerator and says he is a;&ikh and also a Hindu would he be classed 
bo~ under the head Sikh and under the head Hindu?' Whereas the instruc-
tions are that if he is once counted 88 a Sikh he would be excluded from 
the category of Hindu ana vice verBa. ' 
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, The Bonourabh Sir James Crerar: The Honourable Member will under-
stand that these questions of census procedure are somewhat intricate ~nd 
technical. I should be obliged if he would give m~ notice of the questloo. 

Dr. Ziauddin Ahmad: I do not understand why aparticula.r persoll can 
simultaneously he classifiprl as a Sikh and a second time as a Hindu? He 
will be counted twice. 

Sir Hart Singh Gour: No. no. I am only referring to 1,he grand total. 

RECOM"dENDATIONS OF THE INDIAN CINEMATOGRAPH COMMITTEE. 

87. :Mr. It. P. Tbampan (on behalf of Dewan Bahadur T. Rangachariar): 
(a) Will Government be pleased to state whether they have concluded the 
consideration of the recommendations of the Indian Cinematograph Com-
mittee for encouraging production, distribution and exhibition of films in 

__ thi,s country contained in Chapter IV of that Report,? 
'., , (b) If so, will Government be pleased to state in detail the steps taken 
by them under ~ach head to the recommendations as summarised by them 
in Chapter IX? 

(c) Will Government be plEased to state what steps, if any, have been 
taken by them to give effect to the recommendations contained in Chapter. 
V of the Repo:t as regards educational and public utility films? 

The Honourable Sir James Crera.r: (a), (b) and (c). As the Honourable 
Member is probably aware the recommendations referred to have been 
dealt with not by one but by several Departments of the Government of 
India. I am collecting the information and hope to send him a full reply 
on all points shortly. 

I think, Sir, that also covers question No.' 88. 

RECO"dMENDATIONS OF T HE INDIAN CINEMATOGRAPH COMMITTEF;. 

t88. :Mr. It. P. Tha.mpan (on behalf of Dewan Bahadur T. Rangachariar): 
Will Government be pleased to state whether they have concluded 'the 
consideration of the recommendations of the Indian Cinematograph Com-
mittee as regards modification suggested in Chapter VII of their Report as 
regards cen&orship and control including those relating to reorganisatioll 
of the machinery for censorship? 

LAND REVENUE ADMINISTRATION IN MADRAS. 

Sg. lIIr. K. P. Thampan (on behalf of Dewan Bahadur T. Rangachariar): 
(n) 'Will Government be pleased to state what arc the difficultoies which 
stand in tJhe WillY of the re~mmendations of !the Joint P8!tliamenta.ry 
Committee on Land Revenue Administration being carried out in Madras 
fmd also to explain why the attempts to carry out the recommenda,tioD1l 
hHVC not proved successful as stated by the Honourable M~ber for 
Education, Health and Lands in the Council of State on the 9th July. 
19SO-vidc the reply to question No. 42? ' 

(b) Will Government be pleased to lay on the table their cOlrespon-
dence with the Government of Madras on the question of land revenue 
legislation after the recommendations of the Joint Parliamentary Com-
mittee were made? 

tFor answer to thiB qneBti(lll, 'Bee answer to question ,No. ffl. 



QuESTIONS AND ANSWERS. 

The mmourable Khan Bahadur llian Sir J'ul-i-Husain: (a) The efforts 
of the Government of Madras to translate into action the recommendations 
of the Joint Parliamentary Committee have not so .far proved succe.ssful 
owing to the fact that the local. Legislativ~ Co~m~ll has decl~red Itself 
against any legislation ineorporatmg the mam prmclples on whlCh settle· 
ments and re-settlements of land revenue have been and are being conducted 
in the rvotwari districts of the Presidency unless it gives the Council the 
power to sanction or reject the rates of assessment proposed in each scheme 
of settlement or re-settlement. Government have been unable to agree 
to the grant of sueh powers to the Legislative Council and, i~ these cir-
cumsta.nces, no prJgress with legislation has so far been possIble. 

(b) I regret that I am unable to comply with the Honourable Member's 
request. 

It&1a Bahadur G. XrishnamaChari&r: Will the Government be pleased 
to say as to why they were not agreeable to what the Madras Legislati"e 
COlj.ncil w:mted? . - " 

The Honourable Khan Bahadur llian Sir razl-i-Husain: Because they 
did not consider it right to do so. 

Ra1a Bahadur G. Xrishn&machariar: Are the Government aware that 
the pitch of assessment is also included as one of the subjects which should 
be iIlCluded in this proposed Land Revenue Bill? 

The Honourable Khan Bahadur llian Sir J'azl-i-Husain: Yes, Sir. 
IIr. President: Order, order .. The question time is now over. 

THE INDIAN CATTLE PROTECTION BILL. 

Mr. Bhuput Sing (Bihar and Orissa: Landholders): Sir, I beg to move 
lor lea.ve to introduce a Bill to prohibit the export trade of Cattle Meat. 

Depletion of our cattle stock is daily going on all around us in multi-
12 N farious ways, although it is quite evident that cattle constitute 

OON. the wealth of our agriculturist classes. In a country like ours 
the value of cattle cannot be over-emphasised. Coupled with its deple-
tion, there is a steadv decline of its breed. As a result of these two 
causes, the number of "cattle is day by day getting inadequate for the 
manifold needs of the country. On the one hand the insufficiency is 
affecting our agricultural operations, while on the other hand the health 
and vitality of the nation suffer abnormally from the same cause. It need 
hardly be impressed upon the House that to send out of the country meat 
o~ such a valuable live-stock,. without let or hindrance, means nothing but 
d.lsaster to the whole populstlOn. I confess we cannot check the indiscri-
niin~te wa~te ~hat is inevitable within the country itself at present without 
speCIal leglslatJi.on, hut surel.v for the sake of our most vital interests, it 
behoves us to mtroduce some sort of legislation as can stop the unrestrict-
ed export of meat from our country. 

Sir, I move. 
The motion was adopted. 

JIr. Bhuput Sing: Sir, I introduce .the Bill. 



THE INDIAN CATTLE EXPORT PROBlinTION Bitt. 
Mr. Bhuput Sing (Bihar and Orissa: Landholders): Sir, I beg to move 

for leave to introduce a Bill to prohibit the export of Indian Cattle. 

I do not think, Sir, that I need emphasise what an important part 
our cattle play in our existence. Our agricultural operations cannot proceed 
without them; our infants and invalids cannot exist without them; we who 
are Rtrict vegetarians must derive our main nutrition from them; the 
health and vitality of the whole nation directly and indirectly depend upon 
them. In view of these facts to suffer an export trade of our cattle stock 
without any sort of restriction means nothing but national deterioration 
and destruction. Of course if there is surplus, we can dispose of that 
stock. But what we actually find and feel convinces us that, instead 
of a surplus, there is a steady shortage of cattle life everywhere. Under 
these circumstances it is nothing but meet and proper that we should 

. forthwith restrict the free and unhampered export of our Indian cattle. 

Sir, I move. 

The motion was adopted. 

l4r.. Bhuput Sing: Sir, I introduce the Bill. 

THE INDIAN BAR COUNCILS' (AMENDMENT) BILL. 

Sir Bq Singh Gour (Central Provinces Hindi Divisions: Non.Muham-
madan): Sir, I beg to move for leave to introduce a Bill further to amend 
the Indian Bar Councils Act, 1926. . 

From the Statement of Objects and Reasons it will be clear to the 
Honourable Members why I have ventured to Bpons-or this Bill. My main 
purpose in asking the leave of the House is to get an opportunity of doing 
something towards the development of an independent Indian Bar. 

Sir, I move. 
The motion was adopted. 

Sir lIarI. Singh Gour: Sir, I introduce the Bill. 

THE SPECIAL MARRIAGE (AMENDMENT) BILL. 

Sir lIarI. Singh Gour (Central Provinces Hindi Divisions: Non.Muham-
madan): Sir, I beg to move for leave to introduce a Bill further to amend 
the Special Marriage Act, 1872. 

Honou~able Members will find in the Statement of Objects and Reasons 
all that I mtend to say in connection with this motion. 

Sir, I move. 
The motion was adopted. 

Sir Bart Singh Gour: Sir, I introduce the Bill. 
( !OS ) 



THE ABOLITION OF CAPITAL PUNll5HMENT BILL. 

Kr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I beg to move for leave to introduce a Bill to abolish the 
punishment of death for offences under the Indian Penal Code. 

The object is given in the Statement of Objects and Reasons, and I do 
not wish to add anything at this stage. 

Sir, I move. 
The motion was adopted .. 
Kr. Gaya Prasad Singh: Sir, I introduce the Bill. 

THE HINDU MARRIAGES DISSOLUTION BILL. 

Sir lIari Singh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, I beg to move for leave to introduce a Bill to remove 
certain doubts regarding the dissolution of marriages of persons professing 
the Hindu religion. 

The !Sltatement of Objects and Reasons appended to the Bill is my 
sufficient justification for asking for leave. . 

Sit, I move. 
The motion was adopted. 

Sir Han Singh Gour: Sir, I introduce the Bill. 

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 

Kr. Gaya Prasad Singh (Muzaffarpur CU1n Champaran: Kon-Muham-
madan): Sir, I beg to move for leave to introduce a Bill further to amend 
the Code of Criminal Procedure, 1898. 

This is with reference to an amendmen\ of section 144 of the Code. 
The Statement of Objects and Reasons briefly gives the object for which 
I seek to introduce this Bill. • 

Sir, I move. 
The motion was adopted. 
Kr. Gaya Prasad Singh: Sir, I introduce the Bill. 

THE INDIA..~ TELEGRAPH (AMENDMENT) BILL. 

Kr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madan): Sir, I beg to move for leave to i;ntroduce a Bill further to a.mend 
the Indian Telegraph Act, 1885. 

Sir, I move. 
The motion was adopted. 
Kr. Gaya Prasad Singh: Sir, I introduce the Bill. 

The Assembly then adjourned till Eleyen of the Clock on W ednesday~ 
the 28th January, 1931. 

( 259 ) 
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